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" 
COUNCIL OF STATE. 

Tt.I£8day, 15th September, 1931. 

The COlIDCil met in the Council Chamber at Vicer~al Lodge at Etev.m 
of the Clock, being the first day of the Second Session of the ThWd Council 
of State, pursuant to aection 63D (2) of the Government of India Act. The 
Honourable the President (the Honourable Sir Henry Moncrief( Smith, Kt., 
C.I.E.) was in the Chair. 

~IEMBERS SWORN: 
The Honourable Sir C. P. Ramaswami Ayyai K.C.Iii:. (.Law Member). 
The Honourable Mr. John Collard Bernard Drake, C.I.E., C.B.E. (Com-

merce Secretary), 
The Honourable Mr. Miles Irving, C.I.E., O.B.E. (Punjab: Nominated 

Official). 
The Honourable Rai Bahadur Lala Chimman Lal (United Provinces : 

Nominated Official). 
'.I;ne Hono.u~ble 1\Ir. Richard LittIehailes, C.I.E. (Educatio~al Com-

missioner). 
The Honourable Mr. Howard Denning, C.I.E. (Finance Secretary). 

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 
THE HONOURABLE THE PRESIDENT: I have a Message for the Council 

from His Excellency the Viceroy. The Message is as follows :-
PANEL OF CHAIRMEN. 

" In pU1'8ua,nce of the provisions of sub· section (2) of section 63A of the Government 
of 'India Act,I, Freeman, Earl of Willingdon, hereby nominate the following Members. 
of the Council of State to be on the P.""l of Chairmen of the said COlUleilof State : 

In the first place the Honourable Mr. Philip Heuy Browne.; in the HOOnd plitoe. 
• tile Honoun.bIe BU Be.h.cl. r..la &m ~ Das ~ u,., the third ~, t.lJe 

Hono1Jl'&ble Sardar Bahadur Shivdev Siup Uberoi ; aD:d*,~ly, the BQPOUf-
able Mr. Ganesh Srikrishna Khaparde. 

(Sd.) WILLINGDON, 
Snu.A, 

Tift, 13,h. 8eptmaber, 1931. 

COMMITTEE ON PETITIONS. 
THE HONOURABLE! THE PRESIDENT: Under Standing Order 76 of 

the Council of State Standing Orders, 1 am required at the commencement of 
,ea9h Session to constitute a Committee on Petitions consisting of a Chairman 
and four members. The following Honourable Members have at my request 
kin.dly consented to preside over and serve on the Committee. I accordingly 
have much pleasure in nominating as Chairman of the Committee the Honour-
able Mr. G. A. Natesan, and as members, the Honourable Sttrdar CharaBjit 
Singh, the Honourable Diwan Baba.dur G. NaraY&Jl88Wami Chetti, the Hon-
ourable Mr. Ali Baksh Muhammad Hussain and the Honourable Mr. Sy.ed. 
Abdul Rafeez. 
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QUESTIONS AND ANSWERS. 

,TREASURY BILLS, ETC . . ' ' . " 

1. THE HONOURABLE MR. ABU ABDULLAH SYED HUSSAIN 
IMAM: Will the Government lay on the table the following statement from 
let JanuaryllJ931 ~ 31st July, 1931 :-

(a) maturities of Treasury Bills with dates; 
(b) the issue of Treasury Bills with dates and specifying the S. ~ 6 

and 9 months separately; 
(c) the place of maturities and issues; 
(d) the amount held in the Paper Currency Reserve? 

THE HONOURAf'E MR. H. DENNING: (a), (b) and (c). The statements 
are being sent to the Honourable Member as they are too voluminous to be 
printed in the proceedings of the House. 

(d) The informat on which the Government of India are required to 
publish under the Indian Paper Currency Act is given in the weekly'statements 
88ued by the Controller of the Currency. The Government of India regret 

that they cannot give any further information. 
SECURITIES HELD IN THE PAPER CURRENCY RESERVE. 

2. THE HONOURABLE MR. ABU ABDULLAH SYED HUSSAIN 
DlAM: Will Government lay on the table a statement of-

(a) securities now held in the Paper Currency Reserve; 
(b) securities held in the Paper Currency Reserve on 31st March, 1930 ! 

THE HONOURABLE MR. H. DENNING: The attention ofthe Honourable 
Member is invited to the reply just given by me to part (d) of the previous 
question. 

SILVER BULLION IN THE PAPER CURRENCY RESERVE. 
8. THE HONOURABLE MR. ABU ABDULLAH SYED HUss.uN 

IMAM: Will Gowrnment state how they value the silver bullion iii the 
Paper Currency Reserve' and what would be tpe sale value of the silver 
'bullion at the present'English market rate of the silver bullion in tlie Paper 
CUrrency Reserve on 31st July, 1931 l ' 

THE HONOURABLE MR. H. DENNING: The silver bullion now held in 
the R-eserve was obtained by melting silver coin and is valued at tIle rate of 
one rupee for 165 grains troy of fine silver under clause (a) of sub-section (8) of 
section 18 of the Indian Paper Currency Act, 1923, as amended by the Indian 
Paper Currency (Amendment) Act, 1923, The value of the silver bullion in 
amount (69,008,481 tolaS) held in the Reserve on the 31st July, 1931 is about 
£1.402,000 at 13d. per standard ounce. . 

SALE OF SECURITIES HELD IN THE PAPER CuRRENCY RESERVE. 
4. THE HONOURABLE MR. ABU ABDULLAH SYED HUSSAIN 

IMAM: Will the Government state at what profit or lOBi from the book value 
the securities held in the Paper Currency Reserve were sold and what amount 
was paid as commission to the brokers. during the present year 1 

THE HONOURABLE MR. H. DENNING: No securities held in the Paper 
Currency Reserve have been sold in the current year. 

(10) 



QUESTIONS llD ANSWERS •. 11 

WEIGHT OF GoLD AND SILVER BULLION IN THE PAPER CURR~~C~ RESERVE. 
~ ! I 

,6. THE HO~OURABLE MR.AaU ABDULLAH sum HuSSAIN 
DI.AM: Will Government state the weight of. gold and' sijver bullion in 
the Paper Currency Reserve on the week ending 21st June, 1931 ?' ' , . ' 

THE HONO~LE MR. H. DENNING: The weight of gold bullion held 
in the Paper Currency Reserve on the 22ndJune, 1931, was 8,712,OBOtolas fine 
and of I:>ilver bullion 67,549,684 tolas fine. 

RETRENCHMENT ON THE- EAS'I'ERN BENGAL RAILWAY. 

, ,t. THE HONOUBABLE MR. JAGADISH CHAND~A BANERJEE: 
1. Will Government be pleased to lay on the table a statement showing the 
Dumber of hands that have been retrenched within the last six months On the 
Eastern Bengal Railway 1 

'2. Will Government be pleased to specify in the statement the nufnber 
of Hindus, Muhammadans, Anglo-Indians, Europeans and other nationalities, 
thai have been so retrenched 1 

3. Will Government be pleased to state the principle on which thia 
retrenchment has been elIected 1 

4. Will Government be pleased to lay on the table a statement show-
ing the number of di1Ierent posts that have been abolished in the Dacca Section 
of the Eastern Bengal Railway 1 

5. Will Government make a statement regarding the hands that haV9 
been retrenched in the Dacca Section specifying the length of their service, 
their salaries and the terms of their appointment 1 

6. Will Government be pleased to state if there are any men in service 
junior to those that have been retrenched 1 

i. If 80, willGoverwuent be pleased to state why senior men were 
ielected for retrenchment instead of the junior hands 1 

a.Will Government be pleased to lay on the table those resolutions of 
the Railway Board according to which these retrenchments were elIected ? 

9. Are Government satisfied that the spirit of the resolutions referred to 
above have been strictly adhered to ? ,.) 

10. If not, will Government be pleased to take steps to cause an inquiry 
into the circumstances 1 

THE HONOURABLE MR. J. C. B. DRAKE: 1 and 2. A statement is laid 
OD the table. • 

3. The principles adopted were as follows : 

Those who were inefficient were first to be discharged ; next those who 
were the least efficjent; next those who had short service and 
then those nearing the age of superannuation. 

,. A iltatement is laid on the table giving all available information. 
42 



12 COUNCIL OF STATE • [15TH SEl''!'. 1931. . 
5. A statement is laid on the table. , .," ' . 

6. The re.fly is in the affirmative. 
r~ 'fh~ ~~rep.c~m,~nt 'Y1I.8 D;I!I:de in accord.~nce with the ~Pnc;Jlle8 m~tjpp-

eel in aD8w~w part 3 of the que!l1;ion. .' . ~ 
8. TheI,tail~ay Board's letters on the subject ~re laid on the table., 

.c 
9.Ye,. 
10. Does not arise. 

".~,., ,1totftng.t~ _mlHIr 01 perllOtU didarged ~ifi ~ fcW.~ em Ifte .. ". 

Biadu .. 
M1lIlimJ 
~uro~a~ Ang}o.lDdiaD.l 

Bengal ~ilway. 

•• ... 1.14'1 
29J· 

24 
L 

1,463 

'fakffttflt ,hawing the number 01 pam aboluhed in the Dacro Distrid,' 01 the Eattem BengGl 
Railtl1GV. 

Department. Staff retrenched. 

~ .. 
( Guards .. 

Station staff .. . . ' , .• 
"lGoods. aDd Tra.neIlipmem" Bi!tJf, Yr,rd staff. . . " 

Menia. •. .. ". , 

Locolllotin 

2 

" 28 
3 

70 

148 

I 

137 
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To 

90UNCIL OI'STATB. 
,,' J ' 

No. W-E.G. 

OOVlllllOlDT OF nmu. 

RAILWAY DEPARTMENT. 

(RAILWAY BoABD.) 

Nt'" Dellai, doJ,edtAt 3rd M an:A 19~1. 

Tn AGENT, 
BUBJU RAILWAYS. 

EA!lT INDIAN RAILWAY. 

EASTERN BENGAL RAILWAY. 

GRBAT INDIa PmnNSULA RAILWAY. 

NORTH WESTERN RAILWAY. 

Reduction in 8mff. 

[15TH SBPl'. 1931. 

DEAR SIB, 
I am directed to state that the Railway Board desire that the following general prin-

ciples should be followed by State-managed Railways in carrying out reductions in atal 
&8 a result of the present economy campaign. 

2. The main principle in selecting individuals for discharge should be to discharge 
men in tile following order :-

(a)' those who are inefficient; 
(b)thoee who are the least efficient; 
(crthose who have short service. Among them permanent'men should ordinarily 
, be retained in preference to temporary employeesbilt men who hold tempo-

rary appointments but who have completed 12 mot;l.ths' 'continuous service, 
ehould be regarded as having equal rightB1!ith permanent employees; 

. (d) -those who are nearing the age of superannuation. 

a. rl'be Board also wish that all practical steps should be taken to see that the un-
fortunate neeellllity for reducing staff does not operate to the detriment of eommunitiel 
not ILt l'rOeIent adequately represented in railway servioea . . . ".:--

•. It:may often happen in applying these principles that employees whose posta ar~ 
abQ1iAhed have a better claim to retention than others holding posts on a lower scale of 
pay. 'the latter would then make room for the former who should &8 an alternative to .. 
dillcha~e be offered employment in the lOWer posta. 

'6. With a view to eliminating all avoidable hardship, the Board desire :-

(1 j Tba t an employee who in the circumstances explained in paragraph 4 is retaine4 
. in a lower poat wiD rank in seniority above men holding Bimi1ar posts drawiDI 

the same rate of aubatantive pay as that allowed to him an reversion and will 
aubject to continved efticiency he conaidenld, when a suitable opportunity 
offers, for promo~ion to the-cl&BB or grade in which he was formerly employed 
or to a post of equivalent or lower rank. 



QUESTlOli8 AND AN8WKBS. 

(2) That employees dilCha.rgeci flOll1,ihe _rViCeB on reduotion of este.blishmen~ 
should be gran~ all leave on full or average pay at their oredit subject to 
a maximum of 4 months, provided· that if suoh leave at their oredit is 1_ 
than one month, they should in lieu of it be allowed one month's pay in lieu 
of notice. When, UDder these orders, leave of not leBB than one month is 
granted. it should be made olear to the employee that bis service will not 
be required on the termination of his leave and that he will not be entitled 
to a further notice of diBCharge or pay in lieu of suoh notice. 

AI an exoeption to the above, temporary staff engaged for IIe880nal traffio should 
on diBCharge to the extent suoh staff would be discharged under normal 
oonditions be trea.~ in respect of leave or notice pay under the existing 
procedure in force on your railway. When, however. owing to the preseu~ 
serious f a.ll in traffio and the uncertainty whether the traffio prospeQts of the 
next busy IIe&8On will be normal further reductions in the working strength 
of Transportation and Commercial staff are required to be made &8 a tempo-
rary measure, employees who are not required for duty may be allowed leave 
or notice pay as prescribed above or, when it is considered probable that a 
particular employee's services will again be required after a short time or 
at short notice, leave on haJf pay for such period &8 the Agent may deem 
re&8onable but not exceeding 6 months irrespective of whether such leave is 
due or not. Provided that leave not due should in no C&8e be sanctioned 
unleBB the conditions governing the grant of such leave are complied with. 

(3) That employees discharged under clause (c) of paragraph 2 should be borne on 
a common waiting list for the whole railway and be appointed to any suit-
able vacancy occurring on the railway in the future in preference to others. 
No outsider should, therefore, be appointed in any department, division, 
district or office of the railway so long &8 a suitable man is ava.ila.ble from this 
waiting list or next after that from among the Great Indian Peninsula 
Railway strikers who are still out of employment. If an employee who was 
discharged is re-employed in a lower post, he should, subject to good work, 
be cOnsidered for promotion when a suitable opportunity offers to the clau 
or grade in which he W&8 formerly employed or to a post of an equivalena 
or lower rank. If, however, he refuses an offer of employment in a some-
what lower post with the prospect of recovering his former position after a 
time, he will be liable, at the discretion of the authority which offered him 
such post, to have his name removed from the waiting list. 

(4) When an employee who is retained in a lower post is subsequently promoted to 
his former grade under the provisions of clause (1) or when an employee who 
is discharged is subeequently employed in his former grade under the pro-
visions of clause (3) due consideration should be paid to the length and 
character of his prt'vious service in determining his pay on such promotion 
or employment. 

6. The fort'going instructions are not intended to apply to:-
(a) employet's whose substantive pay at the time of discharge does not exceed 

Rs. 30 per menst'm. • In respect of such employees the Agent of the Railway will determine the procedure 
to be followed, and 

(b) Workshop employees, including preBB employees, inrespect of whom the Rail-
way Board will issue separate instructions, as the (onditiNlB of their reten--
tion in the service are special. 

Yours faithfully, 

(Sd.) F. J. BLACKWOOD, 

&Qtlary, RailtJJaY Board. 



16 [15TH SnT. 1tsl. 

No. _.E.G. 

RAILWAY DEPAR'.l!MENT. 

(B.w.wAY BoARD.) 

Dated New Delhi,the 3rd March, 19$1. 
TfJ ,; 

tli.E AGENT, 

DJIAR SIR, 

ASBDI BENGAL RAILWAY, 

BOMBAY, BARODA ASD CEKTRAL INDIA RAILWAY. 

MADIUS AND SoUTHmtN MABB1'l"l'A RAILWAY. 

SOUTH INDIAN RAILWAY,' 

BENGAL NAGPUB RAILWAY. 

BENGAL AND NORTH WESirERN RAILWAY. 

ROHILKUND ANIl KUlIlAOK RAILWAY. 

I am directed to forward, herewith, a copy of the Railway Board's letter No. 683·E.G. 
dated 3rd March, 1931, which states the principles which the Ra:ilway Board have laid 
down 'for State-managed Railways in carrying out reductions in staff 8S a result of 'he 
p~1i economy campa.ign. 

YOUl'S faithfully, 

(Sd.) J. F. BLACKWOOD, 

BureIG'1J,RaUwaY Boanl. 
D. A.-Cbpy df letter referred to. 

No. 683·E.G. 

GOVIlRNMI:NT OF INDIA. 

RAILWAY DEPARTMENT. 

(RAlLW'u' BoARD.) 

Dated New Dellai, 1M 6'" Ma,rclt, 1931. 
To 

Tu AGENT, 

DlIAR Sm, 

BURMA RAILWAYS. 

EAST hmLUf RAlLW''''Y. 
EASTERN BENGAL RAILWAY. 

GREAT INDIAN PJ:NlNSULA RAILWAY. 

NORTH WESTERN RAILWAY. 

Reduction i. Worbltop Btaff. 

I am directed to state that the Railway Board desire that the following principles 
aJiollld be-ioUmved b.yState.managed Railways in carrying out reductioDS in Workahopa 
staft as a result of the present economy campaign. 
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2. Individuala should be selected for disch&'rge' Wi the following order :-

(a) those who are inefficient: 'I: 

(b) those who are the lei.8teMei6rit; 

(e) those who have short servioe. Amol'l.g them permanent mell should ordinarily 
be retained in preference to temporary employees ; 

(d) those who are nearing the age of 8upl'rannuation. 

These principles should be applied separately for each distinct category in order that the 
strength of each category shall not be in excess of actual requiremehts. 

3. The Board also wish that all practical steps should be taken to Bee that the unfortu· 
nate necessity for reducing staff does not operate to the detrinl(·nt of communit:es not at 
present adequately represented in railway services. 

4. It may often happen in applying these principles that employees whose posts are 
abolished have a better claim to retention than others holding posts on a lower scale ot 
pay. The latter would then make room for the former who should as an alternative to a 
discharge be offered enployment in the lower posts. 

5. The Board desire that Workshop employees discharged (rom the service in conse-
quence of retrenchment should be granted one month's pay in lieu of notice. Those who 
have completed 3 years' service should be allowed in addition a bOnus equal to the leave-
siJluoy which they would draw if they were given leave on full pay due to them, subject to 
attlinimum 6f half a month's pay and a l1rIU:imtim of!O days' pay. 1 am directed to convey 
~he aanction of the Governor General in C,ouncil to the payments involved. Leave should 
not be granted to Workshop employees discharged from the service. 

6. Aa lID elRCeption to the above, temporary staff engaged for special jobs or othe.r~se 
mould on discharge to the extent such staff would be discharged under normal conditiOns 
be treated in respect" of leave or notice pay under the existing procedure in force on your 
railway, provided that such treatment does not in any ca8e result in a temporary employee 
being given privileges exceeding in monetary value those that would' accrue to him Ul1del' 
~he provisions of paragraph 5. 

Yours faithfully, 

(Sd.) .L F. BLACKWOOD~ 

S~creta'll' Railu'ay Baard. 

No. 683-E.G .. dated the 6th March, 1931. 

Copy forwarded for information to the Chief Accounts Office~s, Burma, Eut Indian, 
Eastern Bengal, Gnat Indian Peninsula and North Western Railw&vs and DirectOr of 
Rail_a.y Audit (with 6 spare copies). 

(&t) T. K. NAN.&: RLtO. 

for Fina~ Commiuioner of Rail;roY8_ 
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To 

• CO\l'NClL OF S'rATl!.. 

No. 683·E.G. Pt. 

GOVDNIIBln' OJ' INDIA. 

RAILWAY DEPARTMENT. 

(RAILWAY Boun.) 

[)aWl New Delhi, the 6th March, '1931. 

TH. AGENT, 
Ass.ulI BENGAL RAILWAY. 

BBNGAL NAGPUR RAILWAY. 

BBNGAL AND NORTH WESTERN RAILWAY. 

BOIIIBAY, BARODA AND CENTRAL I~DlA RAILWAY. 

MADRAS AND SoU'l'HERN 11AHRATTA RAILWAY. 

ROHILXUND AND KUIIIAON RAILWAY. 

SOUTH INDIAN RAILWAY. 

[15TH SEPT. 1931. 

DEAR Sm, 
I am directed to forward, herewith, a copy of the Railway Board's letter No. 683· 

E.G., dated the 6th March, 1931, which states the principles which the Railway Board 
have laid down for State· managed Railways in carrying out reductions in workshop staff 
&I a result of the present economy campaign. 

D. A.-Copy of letter referred to. 

Yours faithfully, 

(Sd,) J. F. BLACKWOOD, 

Secremry, Railway Board. 

HOURS OF WORK OF RAILWAY SERVANTS. 
"I. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 

1. Will Government be pleased to state the number of hours for which a. 
continuous railway servant works? 

2. Will Government be pleased to state the number of hours for which an 
intermittent railway officer works? 

3. Will Government be pleased to state the maximum number of hours 
fixed for the railway workers by the League of Nations at Geneva? 

4. Will Government be pleased' t.() state if the Geneva regulations in 
regard to the conditions of labour ()n the Railways are being observed ? 

5. If not, whynoH 
THE HONOURABLE MR. J. C. B. DRAKE: 1. Acoordingto the Indian 

Railways (Amendment) Act, 1930, a railway servant, other than one whose 
employment is essentially intermittent, is, subject to certain exceptions, no~ 
permitted to be employed bmore than 60 hours a week on the average in 
any month. In actual practice on the North Western and East Indian Rail-



QUESTIONS A~D ANSWERS. 

ways, to which Railways the Act has been applied, about 30 per cent. o( such 
servants are not employed for more than 48 hours a week, while a furt'her 30 
per cent. are not employed for llIDre than 1)4 hours a week. 

2. According to the Indian,Railway!! (Amendment) Act, 1930, a railwal 
servant who$e employment iseasentially intermittent is subject to certain 
exeeptions, not permitted to be employed for more than 84 hours in any week . 

. 3. The Washington (Hour$ of Work) Convention aQopted by the Inter-
national Labour Conference lays down for British India the principle of a 
6O-hour week. Its application to Railways is limited to such braJ!ches of rail ; 
way work as may be specified by the competent authority. 

4 and 5. The provisions of the Indian Railways (Amendment) Act, 1930. 
in the matter of the grant of weekly rest to railway servants, are being strictly 
applied on the North Western and East Indian Railways and to an increasing 
extent on other Class I Railways. The Indian Railways (Amendment) Act, 
1930, and the Railway Servants' Hours of Employment Rules, 1931, will be 
applied to other railways as quickly as financial circumstances permit. 

DEVELOPMENT OF HORTICULTURE. 
S. THE HONOURABLE MR. JAGADISH [CHANDRA BANERJEE: 

1. Will Government be pleased. to state what they have done to develop 
Horticulture in India ? 

2. Is it a fact that the Bengal Government has put up a scheme to the 
Imperial Council of Agricultural Research for the development of Horticulture 
in Bengal? 

3. Will Government be pleased to lay on the table a copy of that 
scheme 1 

THE HONOURABLE MR. R. LITTLEHAILES: 1. The Imperial Council 
of Agricultural Research has recently appointed a Fruit Committee to. sift 
schemes of fruit research for all-India and to make proposals. The Commlt~ 
will meet during the next se88ion of the Advisory Board of the Imperial (huncil 
of Agricultural Research to be held about January, 1932. 

2 and 3. Yes. A copy each of the two schemes received from the Govern-
ment of Bengal is placed on the table. . 

.. , 
Propo8al for the apPointment of aH ortictdtvral Officer in Bengal. 

For several years the Bengal Agricultural Department has been endeavo~ to 
develop fruit culture in the Darjeeling. district. Owing to shortage of funds thls wor.k 
has neceBSarily been limited but, even so, the results obtained have indicated that frmt 
culture in the district has a promising future. Varieties of OI'anges and pineapples 
introduced have not only been taken up by local cultivators, but are to be found in th.e 
neighbouring states of Sikkim and Bhutan. The cultivation of peache~ and plums 18 
extending, whilst a pear, one of many introduced, is bearing high class fruit. 

It is now proposed that a Horticultural Officer be appointed to determine the kinds 
and varieties auited to the Eastern Himalayas, and to investigate problems of shoot and 
root pruning, manuring, propagation, etc. 

Land and office accommodation is available on the Kalimpong Farm. 
It is proposed that the pay of officer should be R8. 250-20-33(1 per mensem with a 

Field Assista.Dt on R8. ~2/8-60 per mensem. There will be no initial expenditure. 



llorticiiltnral OfIloer 
IfMd bditant 
Pecin 
~prlca.Is.and apparatus .. 
~, manures and irDpleme'ntl . 

, lla110ur 
Travelling allowance 

First 
. year. 

RB. 
3,000 

600 
ISO 
100 

2,500 
726 

1,000 

8,100 

&idOIia 
yretJit; 
&. 
3;240 
··830 
180 
100 

2;500 
720 

1,000 

8,370 

ThWd' 
~l 
RB. 
3,480 

680' . 
ISO· 
100 

2,500 
720 

1,000 

[15TH SEPT. 1931. 

Fourth· 
~. 

RI. 
3,720' • 

8IJ() 
ISO 
100 

2,500 
720 

1,000 

MfUI. ' 
. y.r~ 

Re. 
3,960 
,~ 

, }SO 
100 

2,500 7. 
1,000 

8,640 8,910 9,180 
~----------------~v------------------~ 

RAMNA (DACCA), 

The 16th April, 1931. 

Rs.43,200 

ROBERT S. FINLOW. 

Pr()polKil for the elitablishment of a Horticultural Station on the plainll of Bengal. 
The Royal CommiBBion on Agriculture emphasisro the great importance of research 

on fruit in India because fruit, whether grown on an orchard basis or as a subsidiary crop, 
fBa potential source of revenie to the hiHivat<Yl'. 

A Bcheme for the establishment of a Horticultural Station on the plains of Bengal 
was submitted to and approved by the Government of Bengal as long ago as 1922, but 
owing to lack of funds it has never been possible to commence work. 
" The d-lBtricis of MaId'&, Murshidabad and Nadia are famous for mS:l'Igoes and litchis. 

'.tiieWal'e numbers of V'&rieties, some with local reputation whilst others are known.lI oVer 
India. It is desirable not only to examine these varieties with a view to detenniDiBg their 
value from tl1e point of view of palatability and yield but to experiment on methods of 
eulture including cultivation, pruning and propagation. 

Apart from mangoes and litchis, then' is great s('oPf' f'lr :he ;ntroduction of improved 
~. 0' gnava&, cuitard applell, m~I\s; citrus fro., etc. Owing to financial 
Mt8tlhcy the GcmltlIuDe1tt of Bebpio ia UllAble t& allot funHs for the development of fruU 
ouItare and it is boped that the scheme may be subsidised by the Imperial CollDeil. 

It ie I*'~tbat the litati,?u ~ in charge of an officer on Rs. 250-20-330 per men-
116m with a Fieltt 'AesietaDt on Rs. 56--2/8--60 per lDensem and a clerk on Rs. 3'0 per 
mensem. Provision is am made for pt'ons arid malis. 

Land Wl1t be pro'fi'd'ed &y ~Goven\m'el!.t. of Beir~ at Krlshnagar in the di8trict of 
Nadia. The Government of Bengal is not, however, at pl'ftlCtit in a poiition to providtt 
other capital expenditure. The Horticultural Officer and clerk can reside in the town of 
Krlshnagar, b~t the Field ABBistant must be l"eBid"ent on the station. Quarters must aIH 
be provided on' *t.' lIta"tion fOr m.sl'Sil\!"cMIitlJ. 

'!'he' elJti'lMted eOst Will be-

Laying out and f~ci~ 
Fielcf lli.bbratory a'nd ofBce 
Quarters fot Field AssiStant 
Quarters for malls, peons and coofiftl 
BullOck a1Ild 
Pottery shed 
Bullocks, six pairs 
Implementa and appani.tu8 

Btl. 
5,000 
6,60() 
3,000 
2,00 
1,000 

l&I 
1,500 
r,ooo' 
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Ruu,""flg. 

First Second Third Fourth FiftJa 
year. year. year. yeal'. yea.r. 

Re. Ril. &. RI. ~ 
HprtjcuJtp.r~ P~er 3,000 3.2~ 3,480 3,720 3 •• 
Field Aeeietant fiOO 630 fIGO 1100 Til-
Clerk 360 360 360 360 360 
Houeerent-

Horticultural OfficeI' 300 300 300 300 300 
Clerk . , 60 60 60 ~ ftO 
2 Peons 312 312 312 312 312 
l 1.falis 720 720 720 720 720 

Labour 960 960 960 DtiO 980 
F~d of cattle 1,500 1,500 1,500 1,500 1,500 
ContingencieS 1,000 1,00() 1,000 1,000 1,000 
Travelling allo" aDce 1,000 1,000 1,000 1,000 1,000 

9,812 10,082 10,362 10,622 10,892 
'- ._-.... ~ 

Rs.51,760 

ROBERT S. FINLOW. 
RAlINA (DACCA), 

Till! 16th Aprii, 1931. 
----

ApPOINTMENT OF A TOBACCO EXPERT. 
9. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 

1. What.are the functions and personnel of the Imperial Council of .A@ricul-
tpre.l Research 1 

2. What agricultural schemes has this Council advanced during the year 
1929-30 and with what result 1 

3. Is it " fact that this Council has heen considering the desirability of 
tppointi.ng I!o tobaccp expert for the whole of India 1 

4. If so, will Government state the functions of this officer and where it is 
intended to post him ? 

THE HONOURABLE MR. R. LITTLEHAILES: The functions of the 
Imperial Council of Agricultural Research are set out in paragraph 2 of itB 
Memorandum of ABBociation, an extract of which is placed on the table. The 
Council consists of two parts, namelYj the Governing Body and the Advisory 
Board. A list showing the personnel of each part is laid on the table. 

2; A statement showing the agricultural schemes sanctioned by the 
Imperial Council of Agricultural Research during 1929-30, with information 
as to the results, is placed on the table. 

3 and 4. A scheme has been received from the Government of ~ngal 
recommending inter alia the appointment of a cigar-curing ~d,~len~ e~peri 
for India generally and specially for Madras, Bengal and Bu~. TlJ,e s<;heme 
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W&e considered, by the Advisory Board of the Council at its meeting held ill 
Julle'last and one of the points discussed was the province in which the expert, 
if appointed, should be stationed. No decision has yet been taken; as other 
provinces are also interested ih tobacco research they have been invited to 
.nbmit similar schemes and on receipt of them the question' of framing a co-
ordinated acheme for all-India will be considered. ", 

Me11WT'a1idum of AlJlJociation of the Imperial Council of Agrkultural Re8earch. 
• • • • • • • • • • • ',. 

2. The objects for which the Imperial Council of Agricultural Research is established 
are:-

(a) To aid, develop and co-ordinate agricultural and veterinary research, ,in, India 
by promoting scientific (includin,gtechnological research), instruction and ex-

,." periments in the science, methodB and practice of agriculture (inoludin,g 
the marketing of agricultural produce) and by promoting veterinary research 
and instruction in veterinary science, by the diftU8ion of use~l information 
and by such other means &8 appear calculated to develop agricultural-and 
veterinary research. 

(b) To act &8 a clearing house ef information not only in regard to research but 
also in regard to agricultural and veterinary matters generally. 

(c) For the purposes of the Society to draw and accept and make and endorse 
discount and negotiate Government of India and other promissory notes, 
bills of exchange, cheques or other negotiable instruments. 

(d) To invest the funds of, or money entrU8ted to, the Society upon B\lch tIeC1Uitie8 
or in such manner &8 may from time to time be determined by the Governing 
Body and from time to time to sell or traU8pose such investments. 

(e) To purchase, take on lease, accept &8 a gift or otherwise acquire, any land or 
building, wherever situate in India, which may be neceB8&ry or convenient 
for the Society. 

(/) To conatruct or 3lter any building which may be neceB&&rY for the Sooi~y. 
(g) To sell, lease, exchange and otherwise transfer all or any portion of the pro-

perties of the Society. 
(h) To establish and maintain a research and reference library mpllI'8uaooe of.the 

objects of the Society with reading and writing rooms and to furnish the same 
with books, reviews, magazines, DeWlpapers and other publications. 

(i) '1'0 do all other such things as the Society may consider necessary, incidentai 
or conducive to the attainment of the above objects. 

IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH. 

The Go1lt:Tnifag Bod,. 
1. The Honourable Member of the Council of His Emellen6y 'Illle' Governor General 

for the time being in charge of the portfolio of Agricnlture. Chairman (u·(J,8ieiQ). • 
2. The Principal Administrative Officer of the Council nomina.tedby the Govemttaeot 

of Indir.. Via-Chairman (ex-officio). 
The Ministers of Agriculture for the time being or the members of the <rl>vemor'" 

Executive Council in charge for the time being of the portfolio of Agriculture in 
3. Madras. , ' 

. . ,. Bombay . 
. ,'G. BeIl2a1 • 

. :, .... t. umW PrpvinCei • 
.. (P " ,. - The Punjab. 
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8. Burma. 
9. Bihar and 0riaIa. 

10. The Central Provincel. 
11 . .Assam. 
12. The Honoll~hle Sir Frank Noyce. Kt .• C.S.I.: C:B.E .• I.e.s., Secr~ta.ry to) the 

Government of India. Department of Education, Health and Lands. 
13 •• A member elected by the ChunclI of State. 
Two membel'll-eleCted by ihe Legislative Aasembly. 

"4.}MaUlv~.Muhammad Shafee Daoodi, M.L.A. 

15. Lala Hari Raj Swarup, M.L.A. 
16. Sir JOlI6ph Kay, Kt., Representative of the Associated Chambers of Commerce 

of India and Ceylon. ' 
17. WaJchand Hirachand,Esquire, Representative of the Federation of Indian Cham· 

berB of Commerce and Industry. 
Two members of the Advisory Board elected by the Board. 
lS.}K. Hewlett. Esq., O.B.E., Principal, Veterinary College, Bomhay. 

19. P. H. Carpenter, Esq., Chief Scientific Officer. Indian Tea Association. Tocklai, 
Auam. 

20. The Revenue Member of His Exalted Highness th" Nizam's Executive <»Uncil, 
Hyderabad, Deccan. 

21. The Member in charge of Agriculture, My80re Executive Council, Bangalore. 
Mr. M. S. A. Hydari, I.C.S., Secretary. 

The Advi80ry Board. 
1. The Vice.Chairman, Imperial Council of Agricultural Research. (Ohalrman). 
2. The Agricultural Expert, Imperial Council of Agricultural Research. 
S. The Animal HUBbandry Expert, Imperial COuncil of Agricultural Research. 
4. The Director. Imperial Institute of Agricultural Research, Pusa. 
5. The Director, Imperial Institute of Veterinary Research, Mu1rtesar • 

. . ' 6.' The DirectOr. Indian Institute of Scieilce, Bangalore. 
7. The Director of Agriculture, Madras. 
's. The Director of Agriculture, Bombay. 
9. The Director of Agriculture, Bengal. 

10. The Director of Agriculture, United Provinces. 
11. The birectorof Agnculture, Punjab. . 
12. The Director of Agriculure, Burma. 
13. The DirflCtor of Agriculture, Bihar an"d Orissa. 
14. The Director of Agriculture, Central Provinces. 
15. The Director of Agriculture, Assam. 
16. The Director of Veterinary Services, Madras.' 
17. K. Hewlett, Esq., O.B.E., Principal, Veterinary College, Bombay •. 
18. The Dii-ector, Civil Veterinary Department. Bengal. 

• The Council of State hall been asked to elect a representati"" vice the nonOlJable 
Sir C. P. Ramaswami Ayyar. K.C.I.E .• who ceased to bea member of the Governing Bod,. 
on laia c..ing ~ be a member of the Council of S .... 
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19. The Director, Civil Veterinary Department, United ProvinCfJl. 
20. The Director of Veterinary Services, Punjab. 
21. The Director of Veterinary Services, Burma. 
22. The Director of Civil Veterinary Department, Bil\a.r and on ... · 
23. The Director of Veterinary Services. CentnW Prov¥1CM. 
24. The Superintende.lt, Civil Ve1;er.i.nary De~Dt, AIIIaDl. 
25. W. Robertson·Brown, Esq .• Agricultural Ofticer, NOl1;h W_ FroUier &Qvinoe. 

repreeenting minor administrations under the Government of India. 
26. A. D. Blascheck, Esq., Inspector General of Forests, Dehra Dun, repreeenting 

J'orest Research Institute, Dehra Dun. 
27. G. K. Devadhar, Esq., M.A., C.LE., Representative of the Co.operUiv,dllov. 

ment. 
28. The Secretary, Indian Research Fund Al8OOiation (1'epN8eD~tive of _he Indian 

RNearch Fund A88OCiation). 
29. Dr. N. N. Gangulee, B.Sc., Ph.D., C.I.E., Khaira, 1 

Profe880r of Agriculture, Calcutta University. . 
-30. V cu:ant. Representa~ives of the In-
31. C. T. Mudaliyar, Esq., F. L .. S. ter-Univemty Board. 
32. Dr. L. K. Hyder, B. A., Ph.D., Profe880r of J India. 

Economics, Aligarh Muslim University, Aligarh. 
33. P. H. Carpenter, Esq., Chief Scientific Officer, Indian Tea A.asoci&ti~,TopiJe,j, 

Assam· (represen\a.tive of the Indian Tea Association and the United Planters' A88OCiation 
of Southern India). . 

34. S. D. Sakla.twala, Esq., Vice-President, Indian Central Cotton Committee, Bombay 
(representative of the Indian Central Cotton Committee). 

35. The Director of Veterinary Services in India, Simla. 
36. The Chief Publicity Officer, India.n State Railways. 
37. S. M. A. Shah, Esq., Superintendent, Civil Veterin.l!.ry l>epart..-t, North w. 

I'rontier Province, Peshawar. . 
38. The Chief Agricultural Officer, Sind. 

39. The Director of Agriculture. Hie E~ted Hippe81 ~ ~'. Gcweuament;, 
Byderabad, Deccan. 

40. The Director of Veterinary Department, His Exalted Hjghneu the NizaJu'. GoT-
vnment, Hyderabad Deccan. .. 

41. The Director of Agriculture, Mysore State, Bangalore. 

42. The Superintendent, Civil Veterinary Department, M)'IOre State, B"'~' 
Mr. M. S. A. Hydari, I.C.S., Secre1(ary. 

Bmument of the agricultural sc1tenr,u sanctioned by 1M Imperial OouftCil of Agrict.IIIwwl 
ReMn.rt:h during the year 1929-;jQ with inflTllUJtiofl, fU to TNUlU. 

(i) Grant w Shahjahanpur Research Station for a detailed examination 
of new seedling canes 41,000 

(ii) Grants of Ra. 8,000 e~h tQ United Provinees, BilIN' and On-. 
and Punjab for experiments in the designing of a satisfactory 
-mall power su,g~ crushing mill. 

• Steps are~n& taken to fill ~pthevacanc,.. 
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.(iii) Gra.nt to Deccan University for research work on the Mechanical 

analysis of BOiJII and for investigations on the &Il8imilation of 
nitrogen by the rice plant .. 24.000 

(3 Y"-ol'B). 
(itl) Gra.nt to Dr. K. C. Mehta, Professor of Bota.ny, Agra College, Agra, 

for investigation of the cereal rusts of wheat and barley . . 45,000 

(tI) Grant tothe Harcourt Butler Technological Institute, Cawnpore, 
Re. 1,25,000 (non·recurring) for the provision of an experimental 
sugar plant at the Institute and Re. 20,000 per annum recurring 
for 5 years for the maintenance of the plant 

(vi) Deputation of a Chemist to Bhopal to test Khan Ba.ha.dur Radi's 
open pan process of manufacturing sugar 

(vii) Gra.nt to Professor P. Parija, Ravenshaw College, Cuttack, for 

(3 years). 

2,25,000 
(5 years). 

1,500 

rese&reh work on water Hyacinth . . •• 5.826-6-0 
Schemes Nos. (i) and (ii) though S&llctioned by the Council in 1929-30 were aotu&I1y 

commenced in 1930-31 and reports on the results thereof are awaited. Those numbered 
,iti). (itI) and (tI) extend over a period of years and are still in progress. It is, therefore. 
premature to say anything ahout their results. As regards item (vi) the Chemist's report 
has been received and the results obtained have also been tested under commercial condi-
tions at Bilari. The report on the)atter tests is under consideration. Lastly. in regard 
~ item (vii) an interim report has been received which shows that further investigation is 
necessary before final conclusions can be arrived at ; it has, therefore, been decided to con-
tinue the work for another year. 

GRANT BY THE IMPERIAL CoUNCIL OF AGRICULTURAL RESEARCH TO THE DACCA 
UNIVERSITY FOR AGRICULTURAl, RESEARCH. 

10. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
l. Is it a fact that the Imperial Council of A~icultural Research has 
granted a lump sum of money to the Dacca University for agricultural 
research 1 

2. Will Government be pleased to state the amount of this sum 1 
3. Will Government be pleased to make a statement as to the work 

already done in this connection by the Dacca University? 
4. Is it a fact that the Dacca University has asked for a fresh grant on the 

subject from the Imperial Council of Agricnltural Research 1 
THE HONOURABLE MR. R. LITTLEHAILES: 1. and 2. Yes. The Im-

perial Council granted the Dacca University in 1930 a sum of Rs. 24,000 spread 
over a period of five years on account of staff and Rs. 6,518 on account of 
apparatus, etc. 

3. A copy of the report of the Agricultural Research Section of the De-
partment of Chemistry, Dacca University. for the year 1930-31 is laid on the 
table. 

4. Yes. 

Report 0/ the AgricuUural Re8earcA Section 0/ the Department 0/ Chemiatry, Dacca, University. 
Jar the year ending the 318t March, 1931. 

DETAILED RBPORT • 
. Gt.neml.-I joined my appointJllent on lat June, 1930. The Seni01 Assistant Mr. P. K. 

De and the Junior Assistant Mr. J. N. Chakraborty joined their respective appointments on 
11th August, 1930. 
M~S B 
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On 25th l\1ay, 1930. i.e., before I actually joined my appointment, I submi~alist 
of apparatus to the Head of the Department of Chemistry for favour of transDl18lll~n to 
the Imperial Council of Agricultural Research through the ProVincial Research ComlDlttee 
for approval and sanction of necessary cost. The list was approved by the Provincial 
Committee and finally by the Imperial Council with some modifications. Unfortunatelr 
however the University did not receive the money for making necessary purchases until 
December 1930. The progress of work during the period under review was therefore 
greatly hampered for want of apparatus, etc., and also for want of a pot culture house. It 
may be mentioned here that during the first two months I had to go to Tejgaon to work in 
the Government Research Laboratory since no proper facilities for the type of work needed 
to be carried out were a ,oailable here. After the Assistants were appointed in August, work 
Wall begun in this laboratory. Some fittings had to be made in the laboratory during the 
month of October which took over three weeks. This impeded the prOgfeBs of work 
considerably. Again the want of a fume oupboa.rd where Kjeldahidigestions could be 
carried out satisfactorily was felt from the very beginning and itwas after the receipt 
of grant from the Imperial Council of Agricultural Research that I could find money for 
the construction of a proper cupboard which'has just been completed.' A pot culture 
house is also on its way to completion now. Orders for apparatus necessary fot our works 
have been placed soon after the receipt of the grant from the Research CoUncil. When 
these have arrived the progress of work is expected to be more rapid. I should like to 
mention here that we want another room very badly. At present there is not even enough 
space for ollr ordinary routine works and consequently it will be impossible to find room 
to work with the microscope. incubator and other apparatus which are expected shortly. 

A note on the lines of work which this section proposed to follow was drawn tip arid 
shown to the Director of Agriculture, Bengal, for criticism, who fully approved it. A 
summary of this note was forwarded to the Registrar of the University for favour of coIri-
munication to the Imperial Council of Agricultural Research in August 1930. 

In conclusion, I want to express my thanks to l\1essrs. Finlow and Carbery. the 
Director of Agriculture and the Agricultural Chemist, Bengal, for trying to help me in 
every possible way whenever I approached them for advice, for experimental plots to be 
placed at my disposal or for the purpose of borrowing apparatus, etc. 

ASHUTOSH SEN, 
Reswrch FeUow in Agricultural Chemistry, Dacca UnivuBitg. 

TM 4IA April, 1931. 

Detailll of worT.: done by Dr. A. T. 8en, R_ck Fellow in Atpicultural Chemistry" Dacca 
UniverBity, i. oollaboration with MUBrs. P. K. De and J. N. Okakro1Jorty, ljeniur and 
Junior A8Bistallf8. 

1.-Meohaaloal Analysis of La1erltlc Soils. 
It was proJlO¥d to try at first a few tlxisting methods of mechanioal analysis on a 

number of lateritic soils with & view to find whl9h gave the maximum dispersion without 
being drastic and without consuming undue time and labour. On the existing methode the 
one reViSl'd by A. E. A. (England) in 1928 now known all the International pipette method 
has been very widf"ly adopt{'d. The dispersion of soil in this method is effected bya pre-
liminary treatment with H%02 to remove organic matter followed by an acid treatment to 
destroy carbonates and finally by shaking a suspensiun of the treated soil made aIkaline 
by ammonia. Since tropi('al 80i\s contained very little organic matter, it has been suggest-
ed by many that H 20 2 treatment was unnecessary for such Boils. The peroxide treatment 
has therefore been omitted while using this or other methode in this laboratory. A number 
of people, however. object even to the acid treatment and notably amongst them are Dr. 
Joseph and Dr. Purl who advocate the UBe of Na2COS and NaCI (with Iittle NaOH) res-
peotively &8 the dispersing agent. The clay in the soil is thus converted into SodimD. clay 
which both these authors claim, and right BO, to be far mOle easily dispersible than 
Ammonium clay. The two methode will betermd N&2COS and NaCI methods. 

AI 'regards the division of soil int() fractious the Atterburg IIO&le has now been UDiver-
8&lly adopted whit'h is &8 follows :-

Coarse sand 2·0 mm. to 0·2 mm., 
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Fine sand 0·2 mm. to 0·02 mm., silt 0·02 mm. to 0,002 mm. and clay below 0.002 
mm. This scale in grouping the fraetions was also adopted in this Jaboratoly. 

In the International and NaCI methods the pipette technique is employed to obtain 
the silt and the clay fractions. Dr. Joseph, however, finds the technique unsuitable for 
Sudan soils which refuse to disperse completely at one operation. He, therefore, advocates 
the extraction of clay and silt by sedimentation. The repeated treatments involved in the 
latter process further disperse soil particles not fully dispersed in the first operation. 
But the principal objection to analysis by sedimentation is that it takes considerable time 
to be completed, so that unless it is found absolutely necessary the rapid pipette technique 
should be adopted wherever possible. When this work was going to be begun in this section, 
mechanical analyses of a few typical Bengal soils including a lateritic soil from Dacca were 
being conducted at the Agricultural Chemist's Laboratory at Dacca, using the 1906 sedi-
mentation. the Na2COa sedimentation and the International pipette methods. Con-
sequently it was decided to postpone the trial of Na2COS method until results of these 
analyses were available. Meanwhile' analyses of a number of samples of Dacca soils were 
begun by the International and NaCI methods. The results of complete analysis of six 
of them are given on the next page.' 

It is evident from the table that in four out of six caSes both methods gave equal 
amounts of clay while of the remaining two cases the International method gave once one per 
cent. more and once one per cent. less clay than that given,by the NaCl method. Again, 
the average difierences in the Itmounts of silt and fine sand obtained by the two methods are 
Dot very much largeJ- than the standard errors. It is clear, therefore, that both methods 
dispersed the soil more or less to ,the same extent. There was of course some 1088 by solu· 
tion as a result of acid treatment in the International method. This loss was found to 
aveage at I· 3 per cent. for the above samples. U the average of the total peroentagea 
of the varions fractions (last cohmm) obtained by the tw9 methods is caloulated, it will be 
found to be 96-1 per cent. for the International and 97·3 per cent. for the NaCl method 
respectively. The lower value for the International method is obviously due to thft loss 
by solution. Apart from the defects the International method appears to be as suitabic; 
as the NaCI method for Dacca soils. 

TABLE I. 
VarWu& fradiona as percentages of air-dry BOiZ by UUl 1 nter7lalWnal and N aOl mdiodB. 

I Clay. Silt. Fine sand. Coarse sand. Total. 

Sample from-
Inter. NaC!. Inter. NaC!. Inter. NaC!. Inter. NaCl. Inter. NaC!. 

--- --- ----I---
l. Khoskhana, Dacca 22·3 22·3 31·5 31·7 38·2 36·1 2·8 3·3 94·8 93·8 

2. Ditto .. 24·3 24·2 32·2 33·8 36·0 36·1 2·7 2·9 9/1·2 97'0 

3. Ditto .. 25·3 25·4 31·4 33·4 35·9 36·2 2·8 3·1 95·4 98·0 

4. ~_ Hazi, Dacca 18'4 17'4 27·6 31·3 38·2 36·8 10·4 1l,3 94·6 !l6'8 

5. Ditto .. 18-4 18·8 32·7 34·1 38·1 36·5 9·6 9·8 98·8 99·2 

6. Ditto -. 16'9 18'2 32'8 32'5 37'7 37'7 10'5 ll'O 97'9 99'4 

Average diBerence 
between Interna-
tional and NaCl 
l'E'8uJts -. 0'45 1·35 1·09 0·43 

Standard error .. +0'62 +1·01 +0·71 +0·19 -

B2 
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To avoid lIuctuatioDS in temperature eiJecting the results a thickwalled air.t~ht 
wooden box WM ueed in which the suspensions were allowed to stand for the reqUISite 
number of 001lJ'8 before clay fractions were pipetted. When the room temperature cha~d 
by 5 degrees the temperatUle inside the box altered by 1e88 than one degree. The shght 
variation in temperature did not affect the result. This was because 70 pe~ cent. of ~he 
clay in the Da.oca soils have diamete1'8 below ·001 mm. Further, a longer penod of shaking 
in the International method and also 24 hours' shaking in the NaCI method were employed 
without consequent gain in the amounts of clay and the silt fractions. Obviously the maxi-
mum amount of dispe1'8ion possible by either method was obtained by the prescribed treat-
ment for each. 

Next complete analyses of 18 samples of lateritic soils and sub·soils from the districts 
of Soothal Parganas and Hazaribagh in Bihar were made using the NaCl method. Most of 
tbeee samples were taken from paddy fields but one sample was collected near the 
side of a hill where laterisation had taken place in situ and the granulated structure 
of the soil so common to laterites was clearly evident. After examination of the 
reeults of analysis, four samples were selected which were considered typical of the 
different parts of the two lateritic districts. These four samples were then analysed 
again by the International and the 'Na2COS methods using the pipette technique 
in the latter case. Since Na2COS would come into the clay fraction, the theoretical 
amount of Na2COS present in 20 c.c. of the pipetted volume was deducted from the 
weight of the evaporated amount to give the actual weight of clay. An error is 
introduced in this way since the B ions exchanged for 'Na ions will cause some lOBS of 
CU'bonic acid during evaporation. This lOSt!, however, is small and therefore 
negligible in the case of lateritic soils. Besides the International and Na2COS methods. a. 
new method which will be termed NaOH method was tried. In this method 10 c.c. of NtlO 
NaOB were added to a suspension of "20 gms. of soiUn tOO c.c; water (about '7 to 8 c.c. 
were found to make the suspension alkaline to phenolpthalein). The mixture was stirred 
by means of a glass rod for about 6 minutes and then transferred into a stoppered bottle 
and shaken overnight with about 500 c.c. of water. The suspension 11'88 then made up 
to two litres after separating the C08.1'8e sand and the usual pipette technique was adopted. 
If in the Na2COS and NaCI methods the primary intention was to convert the clay int{) 
Sodium clay, the NaOH method would very likely do the same. As a start treatment 
with stronger concentrations of NaOH was a.voided for obvious reasons. The concentra-
tion used was the same as that in the NaCl method where NaOH is added after removing 
the el1:Ce&8 salt by washing. In the NaOH method, therefore, two operations are saved. 
viz., the treatment with NRCl and the subsequent washing of excess salt for which extra 
ca.re has to be taken especially toward!! the end to avoid peptisation. In addition to the 
four Bihar 1IOils, two Dacca soils were analysed by the Na2COS and NaOH methods. Com-
plete &Ilalyses were made in all cases in order to check the figures for the clay and the 
silt fractions by finding the tot&!.. The clay and silt fractions are given on the next page. 

It is evident from the figures that the NaOH method failed to disperse the soil to the 
lame extent as did the Internativnal or the NaCl method. Probably the amount of alkali 
added (10 c.c. of NjlO NaOH) was too small to convert all the clay into Sodium clay. 
Further trial with the dispe1'8ion is now in progress using slightly higher concentrations 
of the alkali that will not unduly react with soil constituents effecting loss of silica by 
somtion. It may be of interest to mention here that in the Technical communication 
No. 17 of the Imperial Bureau of Soil Science a copy of which has just reached this labo-
ratory, one finds that Professor Robinson had proposed the use of NaOH in place of 
Ammonia in the International method. He observed that the method thus modified gave 
the best results. In this laboratory it was also thought at first t{) introduce this modi-
fication in the International method, but in view of the prevailing diverse opinion on the 
desirability of an acid treatment in the mechanical analysis of soils &Ild also in view of the 
fact that cementing materials such as Cacoa are generally present in lateritic soils in very 
small quantities, it was decided to omit the acid treatment in the NaOH method. Pro· 
fessor Robinson, however, used NaOH eight times more than the quantity used to disperse 
the soil in the NaOH method. 
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TABLE 'II.' 

Clay and Silt as percentages of air-dry BOil obtained IYy different methods. 

I Percentage of clay by- Percentage of silt by-

Soil from-
Inter. NaC!. Na2COS NaOH. Inter_ NaC!. Na,co" NaOB. 

1_ Khoskhana Dacca 25-3 25-4 22-0 21-4 31-4 33'4 36-4 38,1 

2_ N. Hazi, Dacca __ 18'4 18-8 15-8 16-7 32-7 34-1 37-7 37'5 

3. Giridih I, Hazari- 21'2 21-8 14-4 17'2 8-2 9~5 14-0 1S" 
bagh. 

4_ Giridih 5, Ha.za.ri- 30·3 35'0 26'9 ~-4 12-5 U-6 16'1 1"'5 
bagh_ I 

5_ Deoghar II, S. P_ • 21'1 ' 21'3 18-8 19-8 15-3 16-9 }8-~ 17-8 

6_ Deoghar 15, S_ P. 29'2 31-1 27-} 29'1 12-6 13'2 15'9 22'0 

What, however, appears to be very striking in the results given in the preceding table 
is the fact that the dispersion effected by the Na2COs treatment was the minimum. The 
amount of Na2COa used was sufficiently large to convert the whole of the clay into sodium 
clay. Dr. Joseph's apprehension, therefore, regarding the maximum dispersion at one 
treatment appears to lw justified. Accordingly analysis of the ahove soil samples are 
being made again by the Na2COa method but this time using the sedimentation toohnique_ 

In two out of the four Bihar soils more clay was obtained by the NaC} than by the 
IntRrnational method. It is probable, therefore, that with different kinds oflateritio 
soils extent of dispersion by the two methods will be different. Attempt is being made 
to secure through the Direetor of Agriculture, Bengal. a number of samples of lateritic 
soils from all over India:. When these have been received and various methods with 
modifications have been tried on them, it may be poRsible to 'suggest a method that 
would be suitable for aU kinds of lateritic soils in India. ,: 

2.-The Problem of Retrogen $upply to Rice Plants. 
In an investigation of this kind it is essential to know first of all the cycle of Change. 

that take place in the various nitrogen compounds in paddy fields. Accordingly eStitna· 
tiona of total nitrogen, ammonia and ilitrate in sOme oUIte rice fields in the DaccaQov. 
ernment Farm a.te !wing made at 1tifferent periods from middle of June 1930 onwards. 

MetIwd ofes#mating total nitrogen in Boil. 

Kjeldahl method or one of ' its modifications 'is generally used when the soil contains 
no, nitrogen. When nitrates are 'present in appreciatile amounta precautions are taIten 
to aJTe!lt. the nitric acid which otherwise will voIatllise away thus giving a lower vahle for 
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Ditro~. The following three known methodsw~ich give total nitrogen including nitrate 
have been tried and were found to be equally efficient :-

(1) Combination of Ulehes and Kjeldahl method as suggested by Bristol &.Dd 
Page. 

(2) Davi980n and Parson's method. 

(3) Salicylic acid method, A. O. A. C. 

In the salicylic acid method, thiosulphate has been found to be a more suitable 
reducing agent than zinc. Moreover, when zinc is used, and excess of alkali has to be 
added in subsequent operation to dissolve the precipitated Zn(OH)2' Bars modified me· 
thod, t'iz., treating the soil with water to prevent the cementation of heavy partioles during 
digestion was also tried but found to give no higher results, thus indicating that there 
is no possibility of soil particles being cemented during digestion in the case of Dacca 

.mIs. 

But in the routine work with rice soils it has been found unnecessary to adopt any of 
the above methods, Kjeldahl and Gunning method giving equally good results. The 
reason for this is that rice soils contain no nitrate during the water· logged period and even 
in dry 8essons (up till the writing up of this report) samples contaming more than 4 p.p.m. 
ot nitric nitrogen have not been found. Even if it is assumed that the whole of the nitrio 
nitrogen is lost during digestion, the value for total nitrogen will be lowered by 4 p.p.m. 
thus giving an error which is very smaller than the error due to the inherent defects of the 
method. Of the three methods stated above, the first two are trtlublesome and laborious 
while salicylic acid method is the essiest, although the latter cannot arrest nitric acid 
quantitatively in presence of sufficient moisture. The salicylic acid method, however, was 
finally adOpted as it arrests at least a part of nitric nitrogen and also because the digestion 
il quicker in this than in the Kjelda.hl and Gunning method. Whether the rapidity in 
digestion is due to the catalytic action of sulphur formed or to the additional amount of S02 
evolved by the action of H2 SO. on thiosulphate is not known at present. Work. however, 
il in progress to find an explanation for this. In case the nitric nitrogen increases after· 
wards, the method of determining total nitrogen will be modified accordingly. 

Seasonal ckange8 of total nitrogen in 8oil. 

Three plots.(North Hazi.low, Khoskhana Byde and South Ravina, were selected in the 
Government Farm at Dacca. All these plots are unmanured rice fields, the first two being 
cropped and the latter unoropped. Soil samples were brought periodically from the three 
plots for estimation of total nit~gen. Since the effect of air·drying on the nitrogen content 
of these soils was not known it was decided to determine total nitrogen both in the firBt 
aamplee and also when they were dried in air. In order to be able to get an idea of the p0s-
sible error involved in the determination, the latter was always carried out in duplicate. 
From the differences between the duplioate results the standard error of experiment WB8 
calculated and found to be 12 p.p.m. for soils containing nitrogen from 900 p.p.m. to 1,500 
p.p.m. of dry soil. By trial it WB8 found that the samplying error was minimum when soils 
from t.hree or more holes (0'·6") taken at random from the plot were mixed together. The 
difterenoe between the nitrogen figures for two such composite samples taken on the same 
day from a plot W8B not greater than the difference between the duplicate figul'ES of each 
sample. In spite of this two composite samples are being taken periodically from each of the 

above plots SInce that would enable the calculation of the error, if any, due to soil hetero· 
geneity. In the following table the results of analysis of the fresh soil samples from the 
two cropped plots are given. In the third column of the table the gain of nitrogen in soD 
,iDee the date of oollection of the first sample is given as pounds per acre &Illuming tltat half 
acre foot of soil weighs two miUion pouds. 
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TABLE III. 

Showing Seasonal Ohanges in the Nitrogen Oontent oj Riu Field8. 

N. Hazi low-Unmanured. 

Gain of 
Total N. in soil 

Date. nitrogen in since Remarks. 
soil p.p.m. 21-6-1930 

as lbs.,per 
acre. 

21-6-1930 .. 925 
27-6-1930 .. 910 -30 Aman paddy transplanted on 12·7-1930. 
11-9-1930 .. 1,086 322 
12-11·1930 1,112 374 Ears of paddy appeared. 
11-12-1930 1,008 166 Paddy harvested on 17·12-1930. 
9-1-1931 .. 1,016 182 
11-2-1931 .. 1,014 178 
6-3-1931 .. 1,020 190 
KhoBkhana Byde-Unmanured. ' 
21-6-1930 .. 1,400 ' 

11-7-1930 .. 1,433 66 Aman paddy transplankld, 9-7-1930. 
12-11-1930 1,593 386 Ears of paddy appeared. 
15-12-1930 1,567 334 Paddy harveskld on 15·12·1930. 
16·1·1931 .. '1,543 286 
18·2·1931 .. 1,491 182 
30·3·1931 .. 1,507 214 

It is t"vident from the above table that the nitrogen content of soils increases consider 
ably under crop, becomes maximum at about the time when the ears of the plants begin to 
appear and then decreases. Although at the time of writing up this report the total nitro· 
gen in either plot is much higher than what it was in June last year, the content may yet 
come down during the next two and half months and ultimately become equal to the 
original amount. 

This large gain of nitrogen in soil at time when a decrease would be expected owing to 
the removal of some nitrogen by the crop is rather striking. From the yields of the plots 
(which were about 33 maunds of dreased grain per acre), it can be shown that the total 
amount of nitrogen present in one acre's entire crop (grain and straw) was about 50 Ibs. 
Even if all of this nitrogen came from the soil, the amount would be quite small in com· 
parison with the gain and 1088 in nitrogen which the soil sustains in the course of one 
year. Probably this explains why by growing rice year after year for centuries without 
adding any manure to the soil it has not been possible to deplete the latter of its nitrogen 
content. 

It is difficult to suggest at the moment the cause for the observed gain in uitrogen. 
The figures in the above table tend to indicate that the crop itself has something to do 
with the gain, otherwise the latter would not stop so abruptly as soon as the crop matured. 
~ that is so. the results obtained at Pusa claiming the presence of an anreorobic bacteria 
m paddy root6 capable of fixing atmollhperic nitrogen appt-ar to be well supported. B~t 
there are also other po88ibilj~ of fixation in theIe soils. Unfortunately by the time th18 
labora.tory was brollght into proper working C9adition, Ia.st yeaa-'s rice season was ov~. 
Moreover, for want of apparatus bk-Iogical works cannot yet be takEll up in hands. It 18 
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expected. however. that this part of the problem will be thrashed out more fully during 
the coming season. 

The uncropped plot South Ravina had ~ be rejec~ after periodic determinatiQ~ ?f 
nitrogen were continued for a few months oWIng to the discovery of bad patches of soilm. 
the plot having extremely variable composition. Another plot in East Ravina has been 
selected in its place. This plot is divided into two portions one of which is being kept 
fallow and the other will be cropped in due course. 

Effect of air-drying. 

In the course of the periodic determinations of total nitrogen it was found that the 
nitrogen content of soil samples changed irregu1a.rly when air-dried. In the following 
table some of the results obtained are given :-

TABLE IV. 

8/wwing the rlIange8 in the nitrogen content of BOil aamplu when air-dried. 

Total nitrogen in-

Soil samples from- Moisture in Fresh samples Air-dried Differenoe 
fresh sample. p.p.m. samples p.p.m. 

p.p.m. 
I. N. Hazi low 27·0 925 962 37 
2. Ditto 20·8 1.112 1.157 45 
3. Ditto 18·8 1.008 9D6 -12, 
4. Ditto 11·5 1.016 1.032 16 
5. Ditto 10·2 1,014 1,000 -14 
6. Ditto 16·4 1,020 997 -23 
7. Khoskhana Byde 33'3 1,369 1,322 --47 
8. Ditto 38·8 1,400 1.334 -66 
9. Ditto 39·4 1,433 1,400 -33 

10. Ditto 43·4 1.593 1,435 -158 
11. Ditto 40'5 1,567 1,529 -38 
12. Ditto 33·3 1,543 1,510 -33 

It is clear from the above figures that during the process of drying certain changes 
t&ke place in soil conditions involving lOBS or gain of. total nitrogen. Attempt is being made 
io find out the cause for these changes. The work is of obvious importance since rice 
fields become practically air·dried in Summer. 

Seastmal cJwnges of nitra~ and ammonia in BOil. 

Both Nitrate and Ammonia (free and saline) were determined in the fresh soil samples 
which were collected periodically for the estimation of total nitrogen. For nit~ate Phe-
noldisulphonic acid method was used and for a.mmonia McLean and lWbinson's method 
was followed. 

The nitrate in soil decreased as soon as water was admitted into the field and practically 
disappeared when the latter remained submerged for a few days. The reappearance of 
nitrate took place only after the surface soil had begun to dry up but the accumulation was 
never large. Up till now (i.e., March) maximum amount of nitric nitrogen in the plots 
under investigation has not been found to be more than 4 p.p.m. of dry soil. Unless c~­
lIiderable amount of nitrate is formed during the next two months, it appears that the 
leaching of nitrate is not 1\ factor in the annualloss of nitrogen in the two plots. 

On the other hand ammonia was found to incrtiase when the plots remained 8Ubmerged 
in water and to disappear gradually a8 the IIOiI dried up. During the water logging period 
an average of 15 p. p.m. of ammoniacal nitrogen was present in tht- ·BOil. The amOtlllt has 
IlOwcome down to 5 p.p. m. 
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From :the figuee for nitrate and &mm~a in the soil. it appears that ammonia. is the 
priDCipal8U~ from which the doe plants derive their supply of nitrogen. The mecha-
nism of the produetion of ammonia in water.logged soils is not yet fully undel'lltood but a 
recent work attributes it to the action of an enzyme (deaminase) of the microflora of the 
soil. Studies in this direction, therefore, appear to be profitable and will be undertaken 
in this laboratorY in due course. 

3.-Waier Culture Experiments. 
These experiments were carried out in the premises of the laboratory building as a 

'separate potcu1turehouse was not available. The results must therefore be cousidered as 
provisional. Theae experiments will be repeated in the pot culture house which has just 
been completed and it is hoped that more accurate data will be submitted in the next 
year's report. 

Inft?M?:1lU of reaction on the gruwth of '[JfUMy. 
Complete nutrient solution, cousistingofa mixture of Ca. (N03b KH2PO., MgS04. 

was prepared using fractional gram equivalent of the substances so as to give one atmos-
phere osmotic preesure. The PH of this solution was'" 6. Other PH's with the solution 
were obtained by adding different quantities of normal KOH solution and in order that 
~ual amount of pof.!l8h was present in all, requisite amounts of normal K 2SO, 
tIOlution were added to compensate the deficiency. Solutious having the PH's 
4·6, 5'7, 6'2, 7·0 and 8·5 were prepared and taken into two· litre glaBB jars. 
two for each PH. Rice plants (transplanted Aman paddy) which were 7-8 weeks 
old were brought from the field and grown in those solutious, one plant to each jar. 5 c.c. 
of 0'5 per cent. ferric citrate solution were added from time to time to keep in supply of 
iron adequate throughout. It was found that plants thrived best at PH 4· 6. On the 
'other hand it was also found that in solutions having PH greater than 4·6 some p~. 
cipitation of calcium and magnesium phosphate took place. Consequently it rem&1IUl 
undecided 88 to whether the best growth at PH 4· Ii. was due to the favourable inieunoe 
of the reaction on the plant itseH or to the fact that at this reaction more plant food was 
available. Further water experiments will be undertaken during the coming S6880n to 
settle this point. 

Plant food requireme1it8 of paddy. 

The purpose of this investigation is to make a systematic study of the effect of .all 
the principal food elements on tbe growth of paddy. ,The season for Aman paddy lM:mg 
,over experiments were tried .with Boro paddy using 88 a start the following nutrient 
solutions having one atmosphere osmotic pressure :-
(1) Complete nutrient solutions KH2P04 +Ca(NOs)2+M!lSO~ +Fe 
(2) No Iron solution ,. " .. B 
(3) No Boron+Mangenese solu. 

tion Fe 

+B+Mn. 
+Mn. 

(4) No Ca, Mg+P solution NH 4N03 +K 2S0 4 +Fe +B Mn. 
(5) NH4NOa for nitrogen KH2PO. +NH4N03 +MgS04 +CaSO, +Fe+B 

+Mn. 

(6) (NH 4}zS04 for nj.trogen The same as (5) but using (NH4)2S04 in plaoe of 
NH4NOa· 

NOTE.-The concentrations of Boron and also of Manganese in'the above solutions 
were 4 p. p. m. . 

Boro plants which were about 8 weeks old were brought from the field and placed in 
the ,above solutions oontained in two· litre glass jars, two for each solution. Except in 
the no iron series 5 c. c. of 0'5 per cent. ferric citrate were added to the solutions from 
time to time to keep the supply of iron adequate throughout. 

The following olNlervations were lI1ade :~ 
(I) Th~ was fairly Notiefaetorygrowth of planb! in all tiM.> jars except in the no iron 

and no Ca, Mg and P series. 
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(2) Plants in the no iron series showed distinct signs of iron defieieD.cy after about 
two weeks and in the COU1'8e of the next few weeks most of the lea.ve8 became ohlorotio 
and half dead. . 

(3) Plants in the no Ca, Mg ana P series did not thrive from the; very 'beginiimg and 
developed no more roots than what they had when they were brought from the field. 

(4) The growth of plants in no B and ~n series was as good as that in other complete 
nutrient solutions. . 

(5) There was no yisible difference in the growth of plants in the three different seU! 
of complete nutrient solutions containing nitJ:ogen as NOs, NHs and NH~N;Os respectively. 

(6) Analysis of the complete nutrient solution containing NH,NOs showed that of 
the 105 p. p.m. of each of ammoniacal and nitric nitrogen originally present 25·2 p. p.m. of 
ammonia nitrogen and 75'5 p. p.m. of nitric nitrogen were leftin the solution after the 
growth of the crop. '. 

; From the results of the' above preliminary experiment it appeMs that rice p~n~ can 
thrive equally well when nitrogen is available in the form of !lither ammonia or mtrate. 
Where both are present ammonia is taken up by these plants in penerence to Nitrate. 
Fu,thermore, that iron i~ an essential element for the growth of rice:plants is fully bome 
out by the results of the experiment which also show that it is not _nti~ that traces of 
Boron and lIanganese should, be present in the medium for the good growth of rice plants. 
Lastly, the result does ,not supPort the recently published observation of Gerric in America 
that paddy seedlingswhich havebee.n grown in medium containirig the necessary food 
elements for four weeks can grow subsequently to maturity in absence of Calcium. Mag-
nesium ,and Phosphorus. 

NmlBER OF ASSISTANT COMMISSIONERS OF INCOME-TAX IN BENGAL. 
11. THE HONOURABLE MR. J"AGADISH CHANDRA BANERJEE: 

1. Will Government be pleased to state the number of A88istant Olm-
miBSioners of Income-tax in Bengal ? 

2. Will Government be pleased to state the amount of their salaries? 
3. Will Government be pleased to make a statement about the amount 

of money that these A88istant Commi88ioners of Income-tax have spent on 
touring in Bengal during the year 1929-301 . 

4. Will Government be pleased to state the nature of the work that the 
A88istant Commi88ionershave actually done in Bengal? 

5. Will Government be pleased to state the number of Income-tax 
Officers district by district in Bengal? 

6. Who ran the income-tax work in Bengal before the creation of the 
Income-t.ax Department? 

THE HONOURABLE MR. H. DENNING: 1. The sanctioned strength of 
A88istant. Commissioners of Income-tax. in Bengal is 7. But two posts are 
vacant at present.. 

2. Two Assistant Commi88ioners of Income-tax, Calcutta City-Rs. 
1,500-1(10--2,000. 

Four Mofussil A88istant Commissioners of Income-tax-Rs. 1,000--100-
1,500. 

One 1. C. S. Assistant Commissioner of Income-tax-Payin the general line 
plus &S. 200 special pay, subject to the maximum of &. 1,700, exclusive 
of £30 overseas pay. 
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The scale of Rs. 1,500-1~2,OOO for the Calcutta posts is personal to 
the present incumbents. For future incumbents, the scale is Rs. 1,()()(}-100-
1,500 plus Rs. 250 as special pay. 

3. The amount spent on account of touring done by the Assistant Com-
missioners of Income-tax in Bengal in 1929-30 is-

(i) Assistant Commissioner, Calcutta 

(ii) Assistant Commissioner, Burdwan Range 

(iii) Assistant Commissioner, Dacca. Range 

(iv) Assistant Commissioner, Rajshahi Range 

Rs. 
39-11-0 

1,346 

1,945 

4,624 

4. The Assistant Commissioners disposed of the following number of 
appeals in 1929-30 :-

(i) Assistant Commissioner, Calcutta 

(ii) Assistant Commissioner, Headquarters 

(iii)· Assistant Commissio ner, Burdwan Range 

(iv) Assistant Commissioner, Dacca Range 

(v) Assistant Commissioner, Rajshahi Range 

Appeals. 

425 

541 

228 

471 

325 

The above appeals were disposed of by the Assistant Commissioners 
mainly at the Headquarters of the districts in which the Income-tax Offices 
are situated. Besides supervising the work of the Income-tax Officers a~d 
Additional Income-tax Officers under their administrative control, the ASSIS-
tant Commissioners made thorough inspections of the Income-tax Offices 
twice every year in the case of almost all offices. The number of days spent 
in touring for the ab ove purposes is-

(i) Assistant Commissioner, Calcutta 

(ii) Assistant Commissioner, Burdwan Range 

(iii) Assistant Commissioner, Dacca Range 

(iv) Assistant Commissioner, Rajshahi Range 

Days. 
4 

90 

140 

254 

5. A statement showing the number of IncoQIe-tax Officers in 1931-32, 
district by district in Bengal is placed on the table. 

6 .. The Income-tax Department in Bengal was administered by the Gov-
ernment·· of Bengal. 
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CAI.CUn'A. 

Range. Districts. No. of No. ,of 
I.T.Os. AdditiQll&l ' 

I.T.Os. 

(i) Calcutta (1) Calcutta District I (I) I 1 
(2) Calcutta District I (2) 1 
(3) Calcutta District IV (1) 1 
(') Calcutta District IV (2) 1 1 
(5) Calcutta District IV (3) 1 
(6) <Almpanies Distriet n 1 4 
(7) Salary District VA 1 
(8) Ry. and Misc. Salaries 1 
(9) 24-Parganas 1 

9 6 

(it) Headquarter8 .. (I) Calcutta District II (1) 1 
(2) Calcutta District II (2) I 
(3) Calcutta District III (1) I I 
(4) Calcutta District ill (2) 1 1 
(5) Calcutta District V 1 
(6) Calcutta Distriot VI: 1 
(7) Companies District I I 2 
(8) Salary District Ill·A .. 1 
(9) Central Salaries' . '. 

, 
I I 

9 5 

(iti) Burdwan (1) Hooghly .. I 
(2) Howrah .. 1 
(3) Midnapur-BlUlkura .. I 1 
(4) Burdwan-Birbhum . I 2 
(5) Mtirshidabad-Nadia 1 1 
(6) Khulna..Jeseore ,; i 1 I 

6 5 

(it» Dacca •. (1) Dacca 1 I 
(2) Mymensingh 1 I 
(3) Backergunj. ·/,"'1 1 1 
(4) Chittagong I 
(5) Tipperah-Noakhali 1 1 

5 4 

(II) Raj8AaAi (1) Jalpaiguri-Darjeelii:ig I .: I 
(2) Rajshahi-Pllbna I 1 
(3) . Dinajpur-Maldah .. 1 
(4) Rangpur-Bogra . I 1+1 on 

leave. ' 
(5) Faridpur .. I 

,,! ,<,,' I. 

5. .4 
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Am MAIL SERVICE BETWEEN INDIA AND EUROPE. 

12. TH1i: HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
Will the Government be pleased to make a statement regarding the 
present arrangements regarding the air mail service between India and 
Europe ~ 

THE HONOURABLE SIR JOSEPH BHORE: The Government of India are 
not directly concerned with the operation of the air mail service between India 
and England which is conducted under an agreement between His Majesty's 
Government in the United Kingdom and Imperial Airways, Limited. I am 
not, therefore, in a position to answer the question fully, but for such informa-
tion as can be given, the attention of the Honourable Member is invited to the 
reply given in the Legislative Assembly on the .th September, 1929 to part (b) 
of starred question No. 146 by Mr. Gaya Prasad Singh . 

.ARRANGEMENTS FOR MEDICAL AID TO SICK RAILWAY PASSENGERS. 
13. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE ~ 

1. Will the Government be plea~ to state if at present t~ere· are any 
arrangements for rendering medical aid to railway passengers falling sick in 
the course of their journey 1 

2. Are the Government aware that passengers falling suddenly sick or 
meeting with bad accidents are greatly inconvenienced owing to the want of 
medical aid and sometimes run the risk of their lives ? 

THE HONOURABLE MR. J. C. B. DRAKE: 1. A First Aid box containing 
dressings and other articles required for rendering first aid to the injured is 
carried in the brake-van of practically all passenger trains on the principal 
railways. 

2. Yes. The ,possibility of medi9al aid not being immediately available 
isincidental to all journeys by railway. ' . . .' 

ABOLITION OF THE CREW SYSTElIf ON THE EAST INDIAN RAILWAY. 
14. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 

1. Will the Government, be pleased to make a statement regarding the 
various Railways on which the crew system prevails for the collection and 
checking of passengers' tickets ? 

2. Is it a fact that the crew system was recently abolished on the East 
Indian Railway ~ 

3. If so, will the Government be pleased to state the reasons for such 
abolition? 

4. Do the Government consider it desirable to continue the crew system on 
the Eastern Bengal Railway 1 

THE HONOURABLE MR. J.C. B. DRAKE: 1. The crew system for the 
collection and checking of passengers' tickets does not operate on any railway 
at present. On certain sections of the Eastern Bengal, Great Indian Peninsula 
and South Indian Railways the crew system now operating is confined to the 
checking of passengers' tickets. 
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2. Yes. 

3. I would refer the HonotJl'&bleMember to paragraphs 35tio 4:1,'onpages 
21 to 25, of the Report of the Committee appointed by the Railway Board to 
enquire into the working of the crew system on the East Indian Railway. A 
copy of this report is in the Library of the House. 

4. This is under consideration at present .. 

PBoVlSION OF ACCOMlIlODATION FOR INTERJrlEDIATECLASS PASSENGERS ON 
THE EASTERN BENGAL .RAlLWAY; 

tli. THE HONOURABLE Mr. J.AGADISH CHAND;RA BANERJEE: 
1. Will Government be pleased to 1Wl-ke.a,st&WDJ.6nt regl¥'ding ~he mllliber of 
intermediate class passengers that travel daily on an average by the various 
trains on the Eastern Bengal Railway 1 

2." Will Government be pl~sed to mlike a statement regardUig the 
accommodatIon that is provided for inteno.ediate class passengers ~ 

, " . " • I ~ 

THE HONOURABLE MR. J. C. B. DRAKE: 1. On the basis Of the figures 
for the three years ending 31st March, 1931, the daily average ,"as 11,987. 

. . 
2. On the same basis, the number of intermediate class seats provided daily 

averaged 14,268. 

ANNUAL GRANTS TO THE INDIAN NEWS AGENCY AND THE AsSOCIATED PRESS 
OF INDIA. 

18. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 1. Is 
it a fact that the Government of India makes an annual grant of money to 
the Indian News Agency and the Associated Press of India 1 If 50, what is 
the amount of this grant 1 

2. Will Government be pleased to state the purposes for which this 
grant is made 1 . 

3. Do Government .grant any money to the Free Press of India 1 If 
not, why not? 

THE" HONOURABLE MR. H. W. EMERSO~: 1 and 2. The Government of 
I ndia make no annual grant of money to the Indian News Agency and the 
.Associated Press of India. They pay the Indian News Agency on ordinary 
commercial terms for the supply of news telegrams to selected officers. The 
amount provided for this purpose during 1931-32 is Rs. 19,000. 

3. The Government of India do not subscribe to the news service of the 
Free Press as they do not consider it necessary to supplement that of the 
Indian N ewe Agency. 
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DEvu.O~MENT OF COTTON GROlHNG IN INDIA. 
__ .. 4':" .'" ~. 

17. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
L Will 'Government be pleased to make a statement regarding the outturn of 

.·cotton in different parts of India ? 

2. Will Government be pleased to make a statement regarding the 
number of cotton mills in different parts of India ? 

3., Will Government be pleased to state the quantity of cotton that is 
needed for the consumption of these cot.ton mills ? 

4:. What quantity is grown in India and where does the rest come from 1 

5. Will Government be pleased to state what steps the Imperial 
Counell of Agricultural Research has taken to develop cotton-growing in differ· 
ent parts of the country 1 

6. Has the Government of Bengal Agricultural Department undertaken 
some experiments for developing cotton-growing in the province? 

7. Will Government be pleased to state if the Imperial Council of 
Agricultural Research has taken any steps to encourage these experiments ? 

THE HONOURABLE MR. R. LITTLE HAILES : 1 and 2. Statements 
showing the average outturn of cotton during the last five years and the number 
of spinning mills in the different parts of India in 1929-30, are placed on the 
table. 

3. Just over two and a half million bales. 

4. As shown by the reply to question 1, India produces over five million 
bales annually; other cottons used to come from America, Egypt and East 
Africa. 

5. The Indian Central Cotton Committee, Bombay, and not the Imperial 
Council of Agricultural Research, is concerned with cotton. The work done by 
the Committee to develop and improve cotton-growing in India is described in a 
pamphlet entitled" The Present Position of the Research Schemes of the Indian 
Central Cotton Committee", a copy of which has been placed in the Library of 
the Council. 

6. Government believe that the facts are as stated. 

7. The Indian Central Cotton Committee has not 80 far given any financial 
help to the Department of Agriculture, Bengal, for work on cotton; but would 
be prepared to consider the question if application were made to it. 



COUNCIL OF STATE. [lOrA SEPT. 19~1. 

8f4Umm1 JJhowing the aM'tlgt ouUum of colton in tliJJen:n,t parlA oj J'IIIli4 tlu,rirtg tAt ltut fivt 
year&. 

Province or State. 

Bombay 

Central Provinces and Bera.r 

Punjab 

Madras 

United Provinces 

Burma. 

1Jenga.l 

Bihar aDd Orissa 

Al!88m 

Ajmer.Merwara. 

North·West Frontier Province 

Delhi 

Hydera.bad 

Central India States .. 

Ba.roda. 

Gwalior ... 
Rajputana States 

Mysore 

Total 

Estimated average 
ontturn . in bale8 
of 400 lba. DBt. 

1,407,000 

1,150,000 

677,000 

-,000' 

264,000' 

7U~080 

21,()O() 

I',oro 
15,000' 

lii,()()() 

4,()()(» 

1,000 

697,000 

223,()()() 

117,000 

104,,()Q() 

88,000 

18,000 

5,343,000 
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Statement 8/wwing the number of spinning mill8 at work in different pam of IMia duriftg 
1929·30. 

Madra.!! 

Bombay 

Bengal 

United Provinoea 

Punjab 

Burma 

Province or State. 

Central Provinces and Berar 

Ajmer.Merwara 

Delhi 

Bihar and Orissa 

Hyderabad 

Mysore 

Gwalior 

, . 

Central India-Indore 

Porbandar .. 

Rajputana-Kissengarh 

Coohin 

Bombay States 

Western India States 

Central Provinces State-Rajnandgaon 

French Settlements •. 

Total 

*Includes weaving mills in which yam is also IIpun. 
1I4OCS 

No. of spinning 
milIs.* 

16 

164 

11 

22 

2 

1 

11 

3 

3 

, 
, 

13 

3 

7 

1 

1 

1 

4 

1 

3 

275 

o 
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MAINTENANCE OF OFFICIAL QUARTERS FOR MEMBERS OF THE INDIAN LEGIS-
LATURE IN NEW DELHI. 

18. THE HONOURABLE MR. JAGADISH CH4NDRA BANERJEE: 
1. Will Government be pleased to state who constructed the official quarters 
for the Members of the Legislature in New Delhi ~ 

2. Will Government be pleased to state who are responsible for their 
maintenance 1 

THE HONOURABLE SIR JOSEPH BHORE: 1. The Executive Engineer, 
VIII Project Division, II Circle, Central Public Works Department. 

2. The Executive Engineer, New Delhi" A" Division, II Circle, Central 
Public Works Department. 

PRJi:VENTION OF EROSIONS OF RIVERS. 
19. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 

1. Will Government be pleased to make a statement regarding the approxi-
mate damages by the erosions of important rivers in different parts of India 
during the year 1929-30 ~ 

2. Will Government be pleased to state the approximate amount of IW:>ney 
that is involved in these damages ~ 

3. Will Government be pleased to state if any works of art or valuable 
monuments have been destroyed by erosions of rivers during the year 1929-30 1 

4. Will Government be pleased to state if any steps have bee~ taken to 
prevent such erosions ~ H so, what is the nature of these steps ~ 

5. What steps have the Government taken to train the rivers 1 

THE HONOURABLE SIR JOSEPH BHORE: 1 and 2. The attention 
of the Honourable Member is invited to pages 21-28 of the publication entitled 
"India in 1929-30" which contain all available information on the subject 
of damage by floods in the several provinces during that year. Government 
are not in possession of any further information on the subject. 

3. No such destruction is known to have occurred. 
4 and 5. Matters relating to prevention of erosions and trainillg of rivers 

and the steps taken to deal with them are primarily the concern of Local 
Governments. No such erosions have been reported by any of the Central 
Administrations for which the Government of India is directly responsible. 
DAMAGE BY LIGHTNING TO THE BUILDING IN DACCA KNOWN AS H08sinidaUm. 

20. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
1. Will Government' be pleased to state the number of buil~s and 
structures province by province that have come under the operation of 
Ancient Monuments Act ~ 

2. Will Government be pleased to state who are responsible for their 
maintenance and repair during the year ~ 

3. Are Government aware that recently one of the buil~ under the 
Ancient Monuments Act at Dacca known as HfJssinidalan was damaged 
by lightning ~ 
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4:. Will Government be pleased to state if this building was provided with 
the necessary lightning conductor 1 

5. H not, will Government be pleased to state why steps were not taken 
to protect the building against lightning 1 
. THE HONOURABLE MR. R. LlTTLEHAILES: 1. Astatement givinglthe 
neceBBary information is placed on the table. 

2. The Archreological Department of the Government of India. 
3. Yes, but the building is not a protected monument under the Ancient 

Monuments Preservation Act, 1904:. 
4: and 5. The Government of India have no information. 

List oj tlw protected ancient monuments accepted jar maintenance by the Gentral 
Government. 

Burma 92 
United Provinces-

Muhammadan and British monuments 339 
Hindu and Buddhist monuments 355 

Punjab-
Muhammadan and British monuments 132 
Hindu aDd Buddhist monuments .. 40 

Delhi 148 
North-West Frontier Province 21 
Bihar and Ori88a 59 
Central Provinces 253 
Bengal 144-
Assam 53 
Bombay (including Sind) 741 
lIadras Presidency 346 
Coorg 3 
Rajputana (Ajmer) 10 

Total 2,736 

R.ETRENCHMENT ON THE EASTERN BENGAL RAILWAY. 
21. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAB (on behalf 

of the Honourable Kumari.Nripendra Narayan Sinha): Will Government be 
pleased to state: 

(a) the schemes which the Eastern Bengal Railway have introduced 
for effecting retrenchment on their system; 

(b) the particular departments which are mustlyaffected by such 
schemes; 

(c) the number of persons that have already been discharged or 
have had their services dispensed with: 

02 



44 COUNCIL OF STATE. [15TH SEPT. 1931. 

(d) the amount of money that has been paid in getting their dis-
charge or dismissal by way of provident fund dues, gratuity 
money, etc. ; 

(e) the total amount that is likely to be saved in effecting the pro-
posed retrenchment schemes 1 

THE HONOURABLE MR. J. C. B. DRAKE: (a) The schemes intro-
duced by the Eastern Bengal Railway for effecting retrenchment cover a 
wide field and inc~ude adjustment of train miles to the decreased traffic now 
offering and economies in all phases of railway operations including marshal 
yard operation, coal consumption, maintenance of rolling stock, consumption 
o(stores, working of departmental trains and annual charges for maintenance 
and repairs. 

(b) The departments most affected are the Transportation and the Civil 
and Mechanical Engineering Departments. 

(c) Up to the end of July, 1931, 1,463 employees had been discharged. 
(d) I have called for certain information and will communicate with the 

Honourable Member on its receipt. 
(e) The total saving in salaries tor a full year is estimated to be in the 

neighbourhood of Rs. 6·74 lakhs. 
MOTOR VEHJCLES DEPARTMENT ON THE EAST,INDIAN RAILWAY. 

22. THE HONOURABLE RAI BAHADUR!.ALA RAM SARAN DAS (on behalf 
Qf the Honourable Kumar Nripendra Narayan Sinha.): Will Government be 
pleased to state : 

(a) the places on the East Indian Railway where there exists a Motor 
Vehicles Department belonging to the Railway; 

(b) the name, qualification, pay and emoluments of the person in 
charge of such department in each of those places ; 

(c) the annual expenditure that is incurred by the railway on such 
department? 

THE HONOURABLE MR. J. C. B. DRAKE: (a) ,There is no Motor 
Vehicles Department of the East Indian Railway. Motor lorries are in use for 
the transport of cash, parcels or stores at Lucknow, Asansol, Dinapore, Allaha-
bad, Moradabad, Howrah and Calcutta. 

(b) A mechanic is in charge of the garage at Howrah, but special staff 
are not employed for supervising the motor service. 

(0) As mentioned in my reply to part (a) of the Honourable Member's 
question, there is no Motor Vehicles Department. The normal annual expendi-
ture incurred on the running and maintenance of lorries on the East Indian 
Railway is approximately Rs. 93,000. 

POWER HOUSES ON THE EAST INDIAN RAILWAY. 
23. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS (on 

behalf of the Honourable Kumar Nripendra Narayan Sinha) Will Gov-
ernment be pleased to state : 

(a) the ·places on the East Indian Railway where there exist power-
houses belonging to the railway ; 
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(b) the names, qualifications, pay and emoluments of the persons 
in charge of those powerhouses ; 

(c) the total annual expenditure incurred by the system on those 
power houses. 

POWER HOUSES ON THE EASTERN BENGAL RAILWAY. 
24. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS (on 

behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state: 

(a) the places on the Eastern Bengal Railway where there exist power 
houses belonging to the Railway; 

(b) the names, qualifications, pay and emoluments of the persons 
in charge of those power houses ; 

(c) the total annual outlay of the railway on those power houses ~ 
THE HONOURABLE MR. J.e. B. DRAKE: With your permission, Sir, 

I propose to answer questions Nos. 23 and 24 together. Statements giving 
the information which the Honourable Member requires are being sent to him. 
EXPENDlTtTRE ON THE WATCH AND WARD DEPAItTM'ENT OF THE EAST INDIAN 

RAILWAY, ETC. 

25. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS (on 
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state: 

(a) the total expenditure incurred by the East Indian Railway on 
the Watch and Ward Department during 1927-28, 1928-29 and 
1929-30 ; 

(b) the saving in expenditure that has been effected by the agency 
of that department, directly or indirectly, during the same 
period; 

(c) the total expenditure inc.urred by the Railway on the crew 
system during that period; , 

(d) the enhancement in the income that has been effected by the 
agency of that system during that period ; 

(e) the total expenditure incurred by the Railway in building and pro-
tective projects in furthemnce of Watch and Ward of railway 
stations and yards during that period 1 

THE HONOURABLE MR. J. C. B. DRAKE: (a), (c) and (e). I would 
refer the Honourable Member to the reply given in the Railway Board's letter 
No. 523-E.G., dated the 29th June, 1931, to question No. 25 asked by him in 
February, 1931, which was in identical terms. 

(b) The activities of the Watch and Ward Department have largely 
contributed to the claims bill of the East Indian Railway having fallen during 
the period in question as compared with 1924-25 by nearly Rs. 30 lakhs during 
1927-28 and 1928-29 and Rs. 31 lakhs during 1929-30. This Department has 
also saved large sums of money in the prevention of theft of coal, cinders, 
engine and carriage fittings, stores and other railway property. 

•• 
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(d) It is not practicable to isolate the effect of the crew system on the 
passenger earnings of the railway from the operation of other factors, such 
as economic condition of the country traversed, periodical melas, road motor 
competition and passenger fares. 

PURCHASE BY THE STATE OF THE ASSAM BENGAL RAILWAY. 
28. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS (on 

beha1f of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state: 

(a) the reasons for which the purchase of the Assam Bengal Railway 
was postponed last year; 

(b) the results of the. negotiations between the Government and the 
Company to arrive at some arrangements for the termination of 
the Company's management at an early date ; 

(0) the average price of the Company's stock as quoted in tne market; 
(d) the nature of the difficulty in purchasing out the stock in pri"ate 

hands by the State gradually at the market price ~ 
THE HONOURABLE MR. J. C. B. DRAKE: (a) The purchase would have 

been most disadvantageous financially, and it was not possible to find the 
money for it. 

(b) The Compao,y were not prepared to agree to an extension of Govern-
ment's option to purchase the line on the 31st December, 1931. 

(c) The price quoted about the end of July last was 54!. 
(d) At present the money could not be found for any s1\ch operation, 

even if it were feasible without largely raising the market price. 
SAFEGUARDING OF THE RIGHTS OF INDIAN SETTLERS IN THE TRANSVAAL. 
~. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS (on 

behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state: 

(a) in detail how far the provisions of the Transvaal Asiatic Land 
Alienation Act have been modified to suit Indian interests since 
March last; 

(b) what steps the Government of India have adopted to safeguard 
the rights and interests of the Indian settlers ; 

(0) the details of the correspondence that the Government of India 
have had with the Transvaal Government on the s1\bject 1 

THE HONOURABLE MR. R. LITTLEHAILES: (a) and (b). The 
Honourable Member is presumably referring to the Transvaal Asiatic Tenure 
(Amendment) Bill. The Government of the Union of South Africa were good 
enough to postpone consideration of the Bill pending a Conference which is 
an-ange~ ~o be held in Cape Town in January next between the representatives 
of the Umon Government and of the Government of India. The business of 
the Conference will include the consideration of the position in the Transvaal 
with which this Bill was intended to deal. 

(0) There was no official correspondence between the two Governments on 
the subject of the Bill. 
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ANNUAL EXODUS TO SIMLA. 
28. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS (on 

behalf of tlie Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state: 

(a) whether in adumbrating their schemes for retrenchment in the 
Central Government the subject of the annual Simla. exodus was 
ever dealt with ; 

If so-
(b) the conclusions that have been arrived at on that subject by the 

Central Committee ; 
(0) the final decision of the Government of India on that subject ~ 

THE HONOURABLE MR. H. DENNING: The Government of India. have 
at various times considered the net financial effect of the annual Simla. exodus. 
Certain material has been placed before the Retrenchment Sub-Committees 
now at work, and it is understood that they will make recommendations in the 
matter. When these are received the Government of India will take them 
into consideration. 
RESTRICTION OF THE PRESENT ACTIVITIES OF THE TARIFF BOARD AND THE 

IMPERIAL AGRICULTURAL RESEARCH DEI'ARTMENT. 
29. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS (on 

behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state: 

(a) whether in their attempts to econom~se the expenses of the Gov-
ernment of India there were proposals before the Retrenohment 
Committee concerned for restricting the present activities of the 
Tariff Board and the Imperial Agricultural Research Department' 

If the answer is in the affirmative-
(b) the nature of the proposals with details ; 
(c) the recommendations made by the Committee ; 
(d) the conclusions arrived at by the Government ~ 

THE HONOURABLE MR. H. DENNING: I regret that I cannot make any 
statement regarding the proposals under consideration by the Retrenchment 
Committees until Government have received and considered their reports. 

LEE CONCESSIONS, 
80. THE HONOURABLE RAI BAHADUR !.ALA RAM SARAN DAS (on 

behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state : 

(a) whether the several Retrenchment Committees under the Centra.l 
Government found the Lee Committee recommendations for 
the increase of salaries and 6lDoluments, etc., of the Imperial 
Services a great stumbling block in their way ~ 

If the answer is in the affirmative-
(b) the way in which such a difficulty was got over' 

THE HONOURABLE MR. H. DENNING: (a) and (b). The exact meaning 
0,£ the question is not clear. There is nothing to prevent the Committees 
making recommendations as to the pay, ,allowances and conditions of service 
of the Services to which the Lee Concessions were granted. 
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IMPORT AND EXPORT DUTIES ON FOREIGN WHEAT AND RICE. 
11. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS (on 

behalf of the Honourab,e Kumar Nripendra Narayan Sinha): Will Govern-
ment be ple88ed to state : 

(a) whether there is an import duty on foreign wheat ; 
If 50, the rate therefor; 

(b) whether there is an import duty on foreign rice; 
If 50, the rate therefor ; 

(c) whether there is an export duty on foreign wheat ; 
(d) whether there is an export duty on foreign rice ; 

If 50, the rates therefor 1 
THE HONOURABLE MR. J. C. B. DRAKE; (a) and (b). The Honourable 

Member is referred to the publication issued by the Director General of Com-
mercial Intelligence and Statistics, Calcutta, entitled "Indian Customs 
Tarifi, " copies of the latest issue of which have been placed in the Library. 

(c) As far as Government are aware, the principal countries from which 
wheat is imported into India do not levy any export duty. 

(d) The countries from which rice is imported into India in any appre-
ciable quantities are the Straits Settlements, Siam, Indo-China and Japan. 
As far as Government are aware, there is no export duty on rice in the Straits 
Settlements and Japan. Export duties on paddy and rice are levied in Indo-
China and Siam and for convenienoe I give their approximate equivalents in 
Indian currency and weight ;-

Indo-China. 

Paddy and rice cargo containing more than 83 
per cent. paddy Per maund 

Rice cargo oontaining less than 33 per cent. 
paddy 

White rice 
Broken rice 
Flour 

Paddy 
Cargo rice 
Cargo broken rice 
Cargo meal 
White rice 
Whlte broken rioe 
White meal 

Siam. 

" 
" 
" 
" 

" 
" .. 
" 
" 
" 
" 

Rs. A. P. 

0 4 5 

0 3 9 
0 3 6 
0 t 9 
0 0 9 

0 1 6 
0 2 2 
0 1 2 
0 1 2 
0 2 1 
0 2,1 . 

0 2 1 
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REPATRIATION OF INDIAN SETTLEltS FROM BRITISH CoLONIES AND 
POSSESSIONS. 

32. THE HONOURABLE RAJ BAHADUR LALA RAM SARAN DAB (on 
behaH of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state: 

(a) the British Colonies and possessions where the scheme of repatria-
tion has lately been adopted for Indian settlers ; 

(b) the details by which such scheme is being worked in each of those 
places; 

(c) whether they have had any intimation of such a scheme before 
it came into actual operation in those places ; 

(d) whether they have considered any manner of retaliation in 
respect of those places where the rights and privileges of 
Indian settlers are being ignored 1 

THE HONOURABLE MR. R. LITTLEHAILES: (a), (b), (e) and (d). Indian 
labourers who eInigrated to Fiji, British Guiana; and other countries, under a 
system of indenture were generally entitled to a free return, passage in accord-
ance with the terms of their agreement. Many of them avail themselves of 
this right. In South Africa an Assisted EInigration Scheme was brought int? 
force as a result of the Cape Town Agreement. Any Indian wishing to avaIl 
himself of this scheme is granted a bonus in addition to a free passage. In 
Ceylon and Malaya, econoInic depression principally due to the fall in thepric~ 
of rubber, has led to the discharge of a large number of Indian labourers who 
are being repatriated free of cost. The Government of India have remained 
in close touch with the situation in all its stages. The Honourable Member 
will observe that repatriation is not compulsory. The question of adopting 
retaliatory measures does not arise. 

PURCHASE FROM ABROAD OF STORES FOR STATE RAILWAYS. 
83. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS (on 

behaH of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state : 

(a) whether any orders for railway stores and materials have 
been sent abroad on behalf of the State Railways during the 
present year ; 

If so, 
(b) the particulars of such orders ; 
(c) the total value of such orders ; 
(d) the time by which such orders are to be completed ; 
(e) the countries to which such orders have been sent 1 

THE HONOURABLE MR. J. C. B. DRAKE: I am afraid the particulars 
for which the Honourable Member asks arenot avail.,ble; put the position is 
as follows. Railways have always to send a certain amolUlt o.f orders abroad 
for articles, such as locomotives, electrical plant, wheels, tyres and axles, which 
are not manufactured, and ordinarily cannot be 'obtained in India unless some 
agent of a foreign firm holds a stock of them in India. Every endeavour is 
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made by State-managed Railway Administrations to see that ·the ordell! 
placed abroad are kept down to a minimum and indents from State-m~ged 
Railways on the Director General of Stores in London are carefully scrutinised 
by the Indian Stores Department in consultation with the Railway Boar~ to 
see that this policy is carried out. Details of the value of imported ma~ls 
are also shown every year in the Report by the Railway Board on Indian 
Railways. 

CANCELLATION OF PASSENGER AND GOODS TRAINS ON THE EAST INDIAN RAIL-
WAY, ETC. 

84. THE HONOURABLE R.u BAHADUR LALA RAM SARAN DAS (on 
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state : 

(a) the number of passenger trains that the East Indian Railway 
has already scrapped for the sake of retrenchment of expenses ; 

(b) the number of goods trains that the system has cancelled 
for the purpose;' 

(e) the amount that is likely to be saved by the adoption of that 
retrenchment scheme ; 

(d) the number of stations that I have been closed down with that 
end in view 1 

THE HONOURABLE MR.' J. C. B. DRAKE: The information required 
has been called for from the Agent, East Indian Ra.ilway, and will be com-
municated to the Honourable Member when it is received. 

CANCELLATION OF PASSENGER AND GoODS TRAlNSON THE EASTERN BENGAL 
RAILWAY, ETC. 

86. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS (on 
behalf of the Honourable Kumar Nripendra Narayan Sinha) : Will Govern-
ment be pleased to state: 

(a) the number of passenger trains that the Eastern Bengal Railway 
has scrapped for bringing about economy in expenditure; 

(b) the number of goods trains that the system has cancelled for 
similar purpose ; 

(e) the proportion in which increases have taken place in passenger 
fares and goods rates on that system ; 

(d) whether the system was run at a loss before the present 
economic depression set in 

(e) the total amount that the system expects to save by their 
retrenchment activities 1 

THE HONOURABLE MR. J. C. B. DRAKE: (a) The running Qf 56 pas-
senger trains has been discontinued. 

(b) The number of goods trains run is regulated entirely by the volume 
of traffic offering. 
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(c) The enhancements that have been made in fares and rates recently 
are estimated to increase earnings by 1· 05 per cent. on passenger traffic, 15 
per cent. on luggage and parcels and 2· 87 per cent. on goods traffic. 

(d) No. 
(e) Re. 26,00,000 during the current financial year. 

RETRENCHMENT OF SUPERIOR AND SUBORDINATE OFFICERS ON STATE RAIL-
WAYS. 

86. THE HONOURABLE RAJ BAHADUR LALA RAM SARAN DAS (on 
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state : 

(a) the number of covenanted officers that the State Railways have 
had to discharge or have had their services dispensed with, with 
a view to introduce retrenchment; 

(b) the number of indian officers of the superior grade on State Rail-
ways that have had such discharge or diSIIlissal up till now ; 

(c) the number of Indian officers of the subordinate' grade Sill State 
Railways that have been discharged or had their services 
dispensed with for the sake of retrenchment up till now 1 

THE HONOURABLE MR. J. C. B. DRAKE: I have called for certain in-
formation and will communicate with the Honourable Member on its receipt. 
AllALGAMATlON OF'rHE Accou!n's AND AUDIT DEPARTMENTS OF STATE 

RAILWAYS. 
87. THE HONOURABLE" RAJ BAHADUR LALA RAM SARAN DAB (on 

behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state : 

(a) whether the Accounts and Audit Departments of State Railways 
will be amalgamated for the sake of economy in expenditure ; 

(b) whether operations of machine accounting will be kept suspended 
for the present for the same reason? . 

THE HONOURABLE MR. J. C. B. DRAKE: (a) The qu~stion is at present 
being investigated. 

(b) Most of the experiments started by Mr. Scott with regard to mecha-
nised accounting have been suspended, but there is no proposal at present to 
8uspend such processes of machine accounting as have passed the experimental 
stage like the Clearing Accounts Office. 

RETRENCHMENT ON COMPANY RAILWAYS. 
88. THE HONOURABLE RAJ BAHADUR LALA RAM SARAN DAS (on 

behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state : 

(a) th,e ways in which the Company Railways are introducing economy 
in their expenses ; 

(b) the total amount that they expect to save by their processes of re-
trenchment t 
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THE HONOURABLE MR. J. C. B. DRAKE: (a) The more important, 
measures of economy adopted by the five principal Company Railways are :---: 

Abolition of posts. 
Holding posts in abeyance. 
Reduction in allowances. 
Closing down, or working short time in workshops. 
Closing down sta.tions, permanently or at night. 
Reduction in train milea.ge and shunting hoU1'8: 
Reduction of stores and use of cheaper form of stores. 
Reduction in the supply of consumable stores, uniforms, tools and 

plant, stationery and telephones. 
Reclaiming and reconditioning scrap material. 
Extending the time between repairs of both rolling stock and struc-

tures. 
(b) The total amount that these five Companies at present expect to save 

this year is about &. 1,60,00,000. 

RETRENCHMENT IN THE INDIAN POSTS AND TELEGRAPHS DEPARTMENT. 

89. THE HONOURABLE RAI BAHADUR LALA RAM 'SARAN DAS (on 
behalf of the Honourable Kumar Nripendra Narayan Sinha): Will Govern-
ment be pleased to state : 

(a) the details of the schemes which the Indian Postal Department 
. has adopted for e:ffeoting retrenchment; 
(b) the schemes that the Indian Telegraph Department has introduced 

for the same purpose ; 
(c) how many officers of the Department, superior or subordinate, have 

been pensioned, discharged or. dismissed with that end in view; 
(d) 'what posts or services are to be aInalgainated, abolished or kept 

suspended for the same purpose; 
(e) the totala.mount that is expected to be saved by the Post and Tele-

graph retrenchment schemes 1 
THE HONOURABLE SIR JOSEPH BHORE: The whole question of possible 

schemes of ' retrenchment in the Indian Posts and Telegraphs Department is 
under examination by the Retrenchment Advisory Committee. No decisions 
have yet been reached and it is regretted that the information desired by the 
Honourable Member cannot therefore be furnished. 
ApPOINTMENT OIf MUHAMMADAN I. C. S. OFFICERS AS SECRETARIES AND JOINT 

SECRETARIES IN THE GaVERNMENT OF INDIA SECRETARIAT. 

40. THE HONOURABLE MR. SYED ABDUL HAFEEZ: Will Govern-
ment be pleased to give the names of the Moslem members of the Indian Civil 
Service of 18 years' service and over who have had Secretariat erperience in 
Government of India. or Provinci&l SecreiariatB, with their length of service 
and present position. If there are any such Moslem officers will Government 
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be pleased to state whether they have ever been offered the position of Secre-
tary or Joint Secretary to the Government of India 1 

THE HONOURABLE MR. H. W. EMERSON: As far as the Government of 
India are aware, the following Muslim members of the Indian Civil Service 
of 18 years' service or more have had Secretariat experience, namely, Shaikh 
Asgar Ali, C.B.E., Bar.-at-Iaw, and Mr. Alma Latifi, C.B.E., LL.D., LL.M. 
Neither of these gentlemen has held the post of Secretary or Joint Secretary 
to the Government of India. 

PROVISION OF RESTAURANT CARS ON IMPORTANT TRAINS FOR INTERMEDIATE 
AND THIRD CLASS PASSENGERS. 

41. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
1. Will Government be pleased to state if the restaurant cars running wit. 
important trains are available for use by intermediate and third class passengel'8 1 
If not, will Government state the arrangements that have been made for catering 

. for the needs of third and intermediate class passe~ers 1 
2. Is it a fact that not seldom the food and the sweets· sold by the 

vendors on the station platforms are rotten and unsuitable for use 1 

THE HONOURABLE MR. J. C. B. DRAKE: 1. Restaurant cars in which 
food is cooked in European fashion are not available for use by intermediate 
and third class passengers for whose needs refreshment rooms at stations and 
platform vendors cater. On some railways restaurant cars provide meals 
cooked exclusively in Indian fashion on certain trains, and a oompartment 
with a travelling vendor is provided on certain other trains for all classes of 
passengers. 

2. No. 

SUPERI~'TENDENTS OF POST OFFICES. 

42. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
1. Will· Government be pleased to state' the number of Superintendents of 
Post Offioes 1 . . 

2. Will Government be pleased to state the nature of their duties ~ 

3. Will Government be pleased to lay a statement on the table 3howing 
the scale of salary drawn by these officers 1 

4. Is it a fact that the work done by the Superintendents of Post Offices 
is almost the same as the work done by the Inspectors of Post Offices 1 

5. If so, will Government state why Superintendents are at Bllnecessary-1 

THE HONOURABLE SIR JOSEPH BHORE: 1. The numbe- of Superin-
tendents of Post Offices in charge of Divisions is 115. 

2. The attention of the Honourable Member is invited to the reply given 
by Mr. H. A. Sams on the 5th March, 1930, to part (a) (i) of Mr. N. C. Kelkar's 
unstarred question No. 191 in the Legislative Assembly asalf.lO the reply given 
by Sir Geoffrey Clarke on the 9th February, 1925, to part (b) of Mr. Gaya 
Prasad Singh's unstarred question No. 97 in the same Ho1l.il6. 
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3. The scale of pay is Rs. 300-20--600-25~750. 
4. No. 
5. Does not arise. 

REDUCTION OF THE WAGES OF IXDIAN COOLIES IN CEYLON. 

48. THE HONOURABLE DIWAN BAHADUR G. NARAYANASWAMI 
CHETTI: Will Government be pleased to state whether it is a fact that the 
Ceylon Estate Wages Board have been considering the question of reducing 
the wages of Indian coolies working in Ceylon 1 

THE HONOURABLE MR. R. LITTLEHAILES : Yes. 

SAVINGS EFFECTED BY THE AMALGAMATION OF THE RAILWAY MAIL SERVICE 
wITH THE POST OFFICE. 

44. THE HONOuRABLE' RAJA RAGHUNANDAN PRASAD SINGH: 
Will Government state the annual savings effected under heads-establishment, 
haulage ana travelling a.llowance-by t;hea.malga~a.tion of the Railway Mail 
Service with the Post OffiM ~ 

THE HONOURABLE SIR JOSEPH 'BHORE: Establishment-Rs.12,400 
approximately. 

Haulage-not' affected. 

Travelling anowance-scarcely affected. 
, . 

It i~ regretted that actual information is not readily available. 

SAVINGS EFFECTED BY THE AMALGAMATION OF TELEGRAPH ENGINEERING 
WITH THE POST OFFICE. 

i 46. To HONOUlU.BI& RAJA RAGHUNANDAN PRASAD SINGH: 
Will Government state the annual savings efiected under heads establishment 
maintenance of lines and travelling allowance-by the amalgamation of 
Telegraph Engineering with the Post Office 1 

NUMBER OF APPOINTMENTS OF DIRECTORS, TELEGRAPH ENGINEERING 
ABOLISHED. 

46. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 
Will Government state the number of appointments of Directors, Telegraph 
Engineering, abolished consequent on the amalgamation of Telegraph En-
gineering with the Post Office 1 

THE HONOURABLE SIR JOSEPH BHORE: With your permission Sir 
I propose to reply to questions Nos. 4{) and 46 together. " 

The object aimed at in the unification was increased administrative effi-
oiency and not immediate economy. Maintenance of Jin~s is not affected. 
Travelling allowances is scarcely affected. Information is not available to 
show how establishment was affected. No appointment of Director was 
abolished. 
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POSTS A'ND TELEGRAPHS ACCOUNTS AND AUDIT DEPARTMENT. 
47. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 

Is it a fact that the Audit Branch of the Posts and Telegraphs Department is 
outside the scope of inquiry of the Posts and Telegraphs Retrenchment Sub-
Committee and, if so, will Government state the reasons therefor 1 

THE HONOURABLE MR. H. DENNING: The Posts and Telegraphs 
Accounts and Audit Department is under the administrative control of the 
Auditor General &Ild the Finance Department and tomes therefore within the 
scope of inquiry of the Public Works Department and Audit and Accounts 
Retrenchment Sub-Committee, which has considered the question of. economy 
in this Department. 

PERCENTAGE OF THE TOTAL EXPENDITURE ON ACCOUNTS AND AUDIT IN THE 
POSTS AND TELEGRAPHS DEPARTMENT TO THE TOTAL REVENUE OF THE 
DEPARTMENT. 
48. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 

Is it a fact that the Posts and Telegraphs Department is regarded as a com-
mercial Department ~ If so, is the expenditure on audit also incurred on a 
commercial basis and does it bear the same ratio to the expenditure on gene-
ral heads as in big commercial firms like the Tats. Ironand Steel Works in 
India 1 
, THE HONOURABI.E MR. H. DE:~"'NlNG: The position is not quite as 

stated by the Honourable Member. The Posts and Telegraphs is a public 
utili,ty depari;Jlltlnt on ,a c()lIll1lercial basis and which. is expected on the 
whole to pay its' way.. As far as] know, the ratio between the expenditure 
on audit and on general heads in private commercial undertakings varies 
but, in any case, the functions of the Posts and Telegraphs Accounts and 
Audit Department are far wider than those of the auditor of the accounts of 
private commercial concerns and no comparison between the two is there-
fore valid. The percentage which the total expenditure on accounts and 
audit bears to the total revenue of the Department is shown in the Appro-
priation Accounts of the Posts and Telegraphs Department which is scruti-
nised by the Public Accounts Committee. 

SUBORDINATES IN THE POSTS AND TELEGRAPHS ACCOUNTS AND AUDIT OFFICES. 
49. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 

Has Government considered the desirability of replacing subordinates in the 
Posts and Telegraphs audit by a cheaper class of workers as in the Posts and 
Telegraphs 1 If not, will Government state the reasons therefor 1 

THE HONOURABLE MR. H. DENNING: The work done by sub-
ordina.tes in the Posts and Telegraphs Accounts and Audit offices is different 
in character from that done by subordinates in the Posts and Telegraphs 
offices, and the scales of pay are therefore different. 

EXPENDITURE ON THE AIR MAn.. SERVICE BETWEEN INDIA AND FOREIGN 
COUNTRIES. 

60. THE HONOURABLE RAJA RAGHUNANDAN' PRASAD SINGH: 
Will Government state what proportion of the expenditure on the Air Mail 
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Service between India and foreign countries is borne by the Government of 
India and whether the service has been self-supporting 1 If not, what amount 
of deficit is borne by the Posts and Telegraphs Department 1 

THE HONOCRABI,E SIR JOSEPH BHORE: The Government of India 
bear no part of the expenditure on services referred to by the Honourable 
Member. 

EXPENDITURE ON RUNNING IMPERIAL MAIL TRAINS. 
&1. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 

Will Government state the expenditure on running Imperial Mail trains and the 
foTeign mail services and whether it is met from' the revenue earned from the 
foreign mails 1 

THE HDNDURABLE SIR JOSEPH BHORE: The cost of running Im-
perial Indian Mail trains in connection with outward. and inward foreign mails 
is Rs. 2,14,344 per annum. Information regarding the cost of all the foreign 
mail services is not readily available and could not easily be collected. , 

The whole expenditure is met from the general revenues of'the Indian 
Posts and Telegraphs Department. As no separate account is kept of income 
-earned exclusively from foreign mail matter, it cannot be stated precisely 
whether the expenditure is covered by the revenue earned from such matter, 
though that is probably the case. 

EXTRA STAFF EMPLOYED AT BOMBAY FOR THE SORTING OF INWARD FOREIGN 
MAILS. 

62. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 
What extra staff is employed at Bombay for the sorting of inward foreign 
mails 1 

THE HONOURABLE SIR JOSEPH BHORE: The strength of the staff 
which is detailed to perform this work varies with the volume of the mails 
having to be dealt with but is subject to careful check within the limits of the 
admissible expenditure. The average weekly number of all ranks is approxi-
mately 835. 

NUMBER OF POST OFFICES CLOSED IN THE BIHAR AND ORISSA CIRCLE. 
53: THE HONOURABLE RAJA RAGHUNANDAN PRASAD' SINGH: 

How many post offices have been closed in the Bihar and Orissa Circle 1 

T~E HONOURABLE RIR JOSEPH BHORE: 12 since April 1931. 

HOUSING OF SUBORDINATES OF THE POSTS AND TELEGRAPHS DEPARTMENT AT 
JRARIAH. 

54. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 
Is it a fact that house rent at Jhariah and in its near vicinity has considerably 
increased of late and, if so, what steps have Government taken for housing the 
8ubordinates of the Posts and Telegraphs Department 1 

THE HONOURABLE SIR JOSEPH BHORE: The reply to the first part of 
t~e question is ~ the affirmative. Wit~ respect to the second part, the ques-
tion of constructmg qua,rters for the clerIcal staff has been under consideration, 
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but owing to the present financial position it has notbeen found possible to 
proceed with the proposal. I would add that the postmen and inferior servants 
are granted house rent allowance at Rs. 2 each. 
REVISION OF PAY OF SECTIONAL SUPERINTENDENTS IN THE OFFICE 01' THE 

DIRECTOR GENERAL OF POSTS AND TELEGRAPHS. 
55. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 

Is it a factth&t the sectional Superintendents in the office of the Director~ 
General of Posts and Telegraphs lately obtained a revision of pay and that 
the Superintendents of Post Offices have had none 1 

THE HONOURABLE SIR JOSEPH BHORE: The pay of sectional Superin-
tendents in the office of the Director General, Posts and TelegraplUl, was re~ 
vised in April 1930 on the reorganisation of the office as an attached office of 
the Government of India, coup'ed with reductions of establishment, resulting 
in a substantial net saving. There is no connection between the ease of 
such Superintendents and that of Superintendents of Post Offices; The pay 
of the latter officers was raised in 1926, independently, at additional cost to 
the Government. 

COST OF EMBOSSED ENVJi:LOPES SOLD BY THE fOST OFFIOE .. 
56. THE HONOURABLE RAJA RAGHUNANDAN· PRASAD SINGH: 

Is it a fact that the rise in the price. of embossed envelopes· sold by the post 
office has led to a fall in the . sale and a rise in the use of envelopes of private 
manufacture 1 

THE HONOURABLE SIR JOSEPH BHORE: There has been & fall in the 
sale of embossed envelopes, but it is not possible to stafie whether it is due 
exclusively to the increase in the price of such envelopes or to the decrease in 
postal traffic generally. Government have no information showing whether 
there has been a corresponding rise in the use of envelopes of priyate manufac-
ture. 

.SUICIDES DUE TO UNEMPLOYMENT. 
57. THE HONOURABLE RAJA RAGHUNANDAN PR.ASAD • SINGH : 

Has the attention of Government been drawn to reports published in OaIcutta 
papers about suicides committed, as alleged, by unemployed young men in & 
state of utter despair 1 

THE HONOURABLE SIR JOSEPH BHORE: With your pernUssion, Sir, 
I propose to reply to'questions Nos. 57, 58 and 61 together. 

Under the existing constitutions the matter is one which is primarily 
the concern of Local Governments and I would invite the Honourable Member-'lI 
attention to the answer given by Mr. Shillidy to question No. 70 asked by the 
Honourable Rai Bahadur Ram Saran Das on the 9th July, 1930. L 

MITIGATION OF THE EVILS OF UNBIIPLOYlmNT. 
tIS· TH1t HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 

Have Government considered the need of the adoption of prompt and effec-
tive measures to mitigate the evil of unemployment 1 H 80, what have they 
decided to do in that direction 1 

t Vilk all8Yer to QUeI!tion No. 57. 
D 
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UNEMPLOYMEloo"'T INSUKANCE FOR INDIA. 
6 •. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 

Do Government propose to introduce· a system of Unemployment Insurance 
and !!Cart a Fund, on the lines of the Unemployment Insurance Fund in Britain? 

THE HONOURABLE SIR JOSEPH BHOR'E: No. I would, in this 
~n, . invite the Honourable Member's attention to the last paragraph' 
of Chapter III of the Report of the Royal Commission on Labour where the 
view is expressed that a national system of insurance is not feasible at present 
in India. 

UNEMPLOYMENT AMONGST THE PHYSICALLY AND MENTALLY FIT. 
80. Tn HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 

Do Gov~eBt possess statistics .showing the number of the unemployed 
&lDongllt persons physically and mentally fit for work and the C&UBe8 of their un-
employment? 

THE' HONOURABLE SIR JOSEPH BHORE: The answer is in the 
negative. 

GRANT OF RELIEF TO THOSE 'pHYSICALLY AND MENTALLY UNFIT FOR WORK. 
·6t,THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 

What do Govermnent propose to do to give relief to such of the unemployed 
&8 happen to be 80, due to their being physically and mentally unfit for work 1 

EXPRESS TRAINS Nos. 41-UPAND 42-DoWN ON THE EAST INDIAN RAILWAY. 
62. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 

Do Government propose to extend the course of the Express trains (41-Up and 
42-Down) at present running between Howrah and Mokamah Junction and 
M verla so &8 to make them run between Howrah and Delhi or at least to 
Dinapore and tJice verBa? 

THE HONOURABLE MR. J. C. B. DRAKE: With your permission, 
Sir, I propose to reply to this question and to question No. 63 together. 

It is not possible for Government to take any pan in the arrangement of 
time tables. I will, however; bring the Honourable Member's questions to 
the notice of the Agent, East Indian Railway. 
DIVER8ION OF ONE OF THE EXPRESS TRAINS via THE SAHIBGANJ Loop ON THE 

EAST INDIAN RAILWAY. 
f88. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 

Do Government propose to divert one of the through Express trains at present 
nmUDg via th8 Main line or the GTand ChOTd 80 a8 to make it run via the 
SalribgUnj Loop , 

LEE CONCESSIONS. 
64. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS : 

Will Government kindly &tate what is the total amount payable per annum 
1U¥ier the different ~ of allow,.nces recommended by the. Lee Oommission, 
in' aU departments of the Central Government and in the provinces 1 . 

. , THE HoNOURABLE ML H. DENNING: The infonnation is being 
collected. 
--~~~----~--------------------------~--~ • Yide anawer to Question No. 57. tYide &lllI1I'er to Question No. 62. 
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LEE CoNCESSIONS . 
•. THE HONOURABLE RAJ BAHADUR LALA RAM SARAN DAB : 

Ba~e the Lee Concessions been awarded only on the recommendations of the 
Government of India or have they in any cases been granted on the initiative 
of t·he Secretary of State for India 1 If so, may such cases be kindly laid on 
the table. 

THE HONOURABLE MR. H. W. EMERSON: With your permission, Sir, 
I propose to answer the Honourable Member's questions Nos. 65 and 66 
together. 

I take it that the Honourable Member is referring to the grant of Lee 
Concessions to officers who were not members of the All-India Services and 
other Superior Services proper which came under the recommendations of the 
Lee Commission Report. In paragraph 61 of their Report the Commission 
recommended that specialist officers and officers holding miscellaneous 
appointments whose status and emoluments might be generally comparable 
with those of the Superior Services should receive parallel treatment to that 
proposed by them for the latter. The extension of Lee ConCessions to the 
officers whom the Honourable Member has in mind was made in pursuance of 
this recommendation on an inquiry ordered to be undertaken by the Secretary 
of State in CQuncil, and in response to claims which officers were allow«l to 
submit on the basis of that reoommendation. No grant was made where a 
claim was not submitted, and many claims were rejected. 

LEE CONCESSIONS. 
*86. THE HONOURABLE RAJ BAHADUR LALA RAM SARAN DAB: 

Bave the Lee Concessions been awarded only when such concessions have been 
claimed by the members of the different services, or have they in any cases 
been granted even without being originally claimed 1 A list of such cases and 
the circumstances under which concessions in these cases have been granted, 
may kindly be laid on the table of this Council. .. 

CIRCUMSTANCES LEADING TO THE ApPOINTMENT OF THE LEE COMMISSION. 
'87. 'In HONOURABLE BAr BAHADUR LALA RAM SARAN DAB: 

Will Government kindly state on .whose initia.tive and under what circum-
stances was the Lee Commission ~ppointed 1 

THE HONOUltA.lILE MR. H. W. EMERSON: I would refer the Honour-
able Member to the Royal Warrant appointing the Commission on the 
. Superior Civil Services in India and to Chapter I of the Commission's Report. 
The Royal Warrant is reproduced in the Lee Commission's Report, a ropy of 
which is in the Library. 

WITHDRAWAL OF THE LEE CONCESSIONS . 
•. THE HONOURABLE RAJ BAHADUR L.u.A R.AiM SARAN DAS: 

Is it a fact that the Lee Concessions were granted in view of· the fact that the 
prices and the cost of living had risen high 1 Do such conditiona still prevail , 
Ha.ve Government considered the question . of withdrawing Lee Concessions 
in View of the fact that prices have. fallen heavily and thai' cost of living i& 
lower 1 . . . 

• Vide &D8Wel to Qu~on No. 65. 
D2 
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THE HONOURABLE MR. H. DENNING: I would refer the Honourable 
Member to Ghapters VI and VII ~f the Report of the Lee Commission from 
which he will see that the increased cost of living was only one of severalfactors 
that were taken into account by the Commission in making their recommeDda~ 
tions. The Government of India consider that the withdrawal of the Lee 
Concessions would not be equitable method of reducing the emoluments of 
Government officers. -
CONTINUANCE OF THE WHEAT (IMPORT DuTY) ACT, 1931, FOR ANOTHER YEAR. 

69. THE HONOURABLE RAJ BAHADUR LALA RAM SARAN DAS; 
Is Government considering the desirability of extending the Wheat (Import 
Duty) Ac.t, 1931, for another year 1 Do Government propose to enhance the 
import duty on foreign wheat or to stop its import altogether 1 

THE HONOURABLE MR. J. C. B. DRAKE: The conditions which 
rendered it necessary to pass the Wheat (Import Duty) Act, 1931, in March 
last unfortunately still exist, and unless there should be a material change of 
circumstances during the next three or four months, it will be necessary to 
continue the Act for a further period. No reasons for enhancing the rate of 
duty or for prohibiting the import of wheat have yet been placed before Gov-
ernment .. 
PROPORTION OF MINORITY COMMUNITIES EMPLOYED ON EACH OF THE STATE 

RAILWAYS. 
70. THE HONOURABLE RAT BAHADUR LALA RAM SARAN DAS: 

Will Government kindly state on what basis the proportion of minority 
communities in the. difierent services is fixed on each of the State Railways? 
Does Goveriunent in recruitment take into consideration the population 
proportions ofthe different cominunities for the whole of India or of difierent 
provinces traversed by such railways? The exact proportions thus fixed for 
each community on each State Railway may kindly be stated. It may also 
be stated whether this proportion applies only to officers, subordinates and 
clerks, or whether it also applies to the employees in the various workshops, 
and running and station mechanical staff. If not, why not 1 

THE HONOURABLE MR. J. C. B. DRAKE: As a rule one-third· of the 
vacancies filled by direct recruitment sre reserved for the redress of' marked 
communal inequalities. In making appointmentsll1lder this rule, regard is paid 
to the popuJatoion strength of each important commUDity in the area traversed 
by each railway in the case ofsuhordinate staff who are recruited by each rail-
way for its own requirements and in the areas traversed by all the State Rail-
ways in the case of officers who are recruited by a central authority. 

The rule regarding the reservation of one-third of the vacancies cannot be 
closely observed in the case of workshop employees and other semi-skilled 
18 hourers and persons in inferior service, who are recruited in accordance with 
local conditions and the aptitade of the candidates offering for·employm8llt for 
the particular class of work. 

PROVIDENT FuND FOR GoVERNMENT SERVANTS. 
71. THE HONOURABLE SARDAB SHRI JAGANNATH MAHARAJ 

PANDlT: (a) With reference to the asaUrance given by Government in Feb-
ruary last, will Government be pleased to state if they are ready with the 
Provident Fund scheme 1 If so, when will it be brought into force ~ 
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(b) If the answer to the first part of (a) is in the affirmative, wJ1l Govern-
ment be pleased to state if the scheme is exactly like the one that prevails on 
State Railways? If not, will Government be pleased to lay it on the table 
for the information of the House? . 

(c) Will Government be pleased to state wheth~ the scheme will be given 
effect to retrospectively 1 If not, in w~t way do Government intend to 
give relief to the families of the persons who die befol;e retirement? 

THE HONOURABLE MR .. H; DENNING: (a) The aBsurance given by 
Government in the Council of State on the 18th February 1931 was that 
they would come to a decision on the question of modifying the exi,ting 
pension system within a year. The new scheme is not yet ready, and Gov-
ernment are unable to say when it will be brought into force. 

(b) Does not arise. 
(c) An option will probably be given which will enable all pensionable 

employees of Government in service at the time of the introduction of the 
scheme to make provision for their families. 

IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH. 
72. THE HONOURABLE RAI BJ\HADUR LALA JAGDISH PRASAD: (a) 

What are the functions of the Imperial Council of Agricultural Research? 
(b) What is the amount,spent annually on this bod;,? 
(c) What is the amount spent annually (i) on the establishment and staff 

of this body, (ii) on the salaries and travelling allo.ances of its members, and 
(iii) on the grants this body annually disburses to other agricultural bodies 
or individuals ? 

THE HONOURABLE MR. R. LITTLEHAILES: (a) As stated by me in 
the reply to part 1 of question No.9 asked by the Honourable Mr. J. C. Ban-

• erjee, the functions of the Imperial Council of Agricultural Research are Bet 
out in paragraph 2 of its Memorandum of Association. 

(b) and (c). A statement containing the required information is placed on 
the table. 

&afDnent 8lwwing the ezpenditure incurred in connection with the Imperial Council of Agri-
cultural Research Bi7lCe ilB utabliBlvmeftt. in JuJU 1929. 

1929..30., 1930-31. 1931-32. 
Rs. Rs. Rs. 

A. Administration 
1. Budget Rrovision 
2. Actual expenditure 

1,40,000 2,1;5,000 2,76,000 
1,33,901 2,%5,571 64,922 

(upto 30-6-'31). 
B. Grants for Research· 15,00,000 15,00,000 5,00,000 

(including 
Re. u),OO,OOO 
for encomage-
ment of sugar 
cultivation). 

, ·The.Council has an entirely free hand in regard to the expenditUre of the grants made 
to it for research purposes subject to the condition that it incul1l no liability in respect of 
such mattel1l as leave or pension contributions after the research foe which the grant ia 
given has been completed. 
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(i) Expenditure over the Secretariat of the Imperial Council of Agricultural Research 
(including otlicenJ and establishment) was as follows :-

Its. 
1929.30 1,29,873 
1930.31 2,22,722 
1931·82 (upto 30th June 1931). 61,833 

(ii) With the exception of the Vice-Chairman and the two w.holetime e~rta atta~h­
eel to the Council no members of the Council-official or non-oftiClal-are paId any salaries 
by the COUDCil. ' The expenditure on account of travelliDg allowance of non·official 
members amounted to: 

1929·30 
1930-31 
1931·32 (upto 30th June 1931). 

Its. 
4,028 
2,849 
3,089 

Official members draw their travelling allowance from their respective Governments. 
(iii) The total amount of the grants sanctioned by the Council from its research f~ 

is as follows :-

1929·30 
1~31 
1931·32 (upto 31st August 1931). 

Rs. 
35,821 

17,60,435 
24,75,318 
42,71,674 

The schemes for which these &mounts have been saBCtiODilld will be spread over a 
Dumber of years and the moneJa will be disbursed by the Council from time tG time as it i. 
required. 

PROTECTION OF INDIANS SE'1TLED IN BURMA. 

78. THE HONOURABLE RAJ BAHADUR L.u.A JAGDISH PRASAD: 
(i) Is it a fact that a deputation of B11rID& Indians waited on His Excellency • 
the Viceroy on July the 1st, 1931, on the mbject of the plight of Indians in 
Burma 9 

(ii) Will the Government of India be pleased to state what steps, if any, 
they have taken to protect the life and property of Indians settled in Burma '? 

THE HONOURABLE MR. H. W. EMERSON: (t) Yes. 
(ii) I would first invite the Honourable Member's attention to the report 

of the Government of Burma, .dated the 8th May, 1931, a copy of which has 
been placed in the library. Since then we have received a further report, 
a summary of which is laid on the table. 

Summary oj a report receivt.d from the Government of Burma. 
• The trouble betWtlell B1II'III&Il8 and Indians took an active form towards the end of 

February in the country lying on either side of the border between the Pegu and Toungoo 
districts. This local outltlll!ll.k was not at first of a serious character, but communal feeling 
was inflamed by exaggerated &OClOunts of it that appeared in the Press and elsewhere, and 
as a result a further outbreak occurred in this locality and later spread to Hanthawaddy 
district and to several districts of the Irrawaddy Division. The local Government and the 
District Officers took all measures JIOIIIIible to cope with the trouble. It must, however, 
be understood that the local conditions make it a matter of great difficulty to deal promptly 
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and effectively witJ1 sporadic acts of the nature tmt Wft'e committed. Lower Buma ill 
comparatively sparsely popuIa.ted. There a.re few villages, a.od these villages are separated 
by large tracts of paddy land. Dotted about among these paddy lands are small thatched 
huts occupied by cultivatol1I of lands lying far from the village. and &leo stacks r;I.. straw 
which provide fodder for the cattle. It was, therefore, a simple mat~r for two 01' three 
Burmans to slip out on dark nights into the peddy fields and to apply a torch to these 
field huts and I!Itra.w stacks. Preventive action was a ma~ of great difficulty as was also 
the detection of the culpritfJ. Moreover, owing to the rebellion the forces at the disposal 
of the local Government were neceBB&ri.ly limited. Nmetheless the District Ofticers of the 
districts affected spent the greater part of their time on tour and did all th&t 11'&11 postU.ble 
to allay communal feeling. Military Police were placed at theirdisposal and, as a result of 
the measures taken, the trouble has been suppressed. Where this was considered desir-
able action was taken under the Village Act and oollective fines were imposed on villagers. 

Communal trouble has now largely died down and, although there are occasional 
attacks by Burmans on Indians and also on Chinese. there is reason to believe that the 
object of these attacks is not so much to satisfy communal feeling as to obtain loot. For 
the time being, confidence appears to have been restored among the Indian community, 
but they are naturally apprehensive in regard to what may happen in the future. The 
local Government will take every possible precaution to pl'Cvent a further outbreak. 

2. The figures collected by the police up to the end of August show that in the dis-
tricts affected there were 107 cases of dacoity and 65 Casel of murder, in which the victims 
were Indians as compared with 27 dacoities and 14 murders for the whole of 1930. The 
outbreak was, therefore, a serious one, though fortunately it did not attain the dimensions 
attributed to it by some sections of the Press. In particular, the eftect on emigration of 
Indians from Burma has not been so large &8 ill generally supposed. A careful oomparison 
of statistics shows that during the first 7 months of this year 187,000 Indians left Burma in 
comparison to 184,000 in the corresponding period of 1929. 

PROVIDENT FUND FOR GOVERNMENT SERVANTS. 
74. THE HONOURABLE DIWAN BAHADUB G. NARAYANASWAMI 

ClIETT! : Will Government be pleased to state what decision, if anY,they 
have arrived at in regard t,o the institution of a contributory Provident 
Fund for the benefit of Government servants 1 

THE HONOURABLE MR. H. DENNING: Government have not yet come 
to a final decision, but certain tentative conclusions have been arrived at and 
a detailed examination is now proceeding. 
DISCHARGE OF MR. H. N. SINHA, HEADMASTER OF THE EAST INDIAN RAILWAY 

. HIGH SCHOOL AT KHAGAUL. 
75. THE HONOURABLE :MR. S. C. GHOSH MAULIK: (I) Is it a fact 

that. Mr. H. N. Sinha, Headmaster, Khagaul, East India Ra.ilway High &hool 
(Dinapore), was discharged at a month's notice? 

(2) Is it a fact that no charges were framed against him and that no expla-
nation was demanded of him as required under the Board rules? 

(3) Is it a fact that the Inspector of Schools, Patna Division, to whom the 
appeal was preferred, disapproved of the Committee's aCtion and sent the case 
on to the Board of Secondary Education, Bihar and Orissa, for final decision ~ 

(4) If the answers to the above be in the a:ffirma.tive, wowd Government 
be pleased to stat.e what action, if any. they intend to take in this connection 1 

THE HONOURABLE MR. J. C. B. DRAKE: I have called for the infor-
mat.ion and wi]] communicate ,,;th the Honourable Memoer on its receipt. 
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RESOLUTIONS OJ!' '1m: SEvENTH SESSION OF THE ALL-INDIA MEDICAL CONFER-
ENCE HELD AT POONA, IN APRIL 1931. . 

78. To HONOURABLE MD. S. C. GHOSH MAULIK: Will the Honour-
able Member in Charge be pl€'.ased to state whether he received copies of the 
resolutions passed at the All-India Medical Conference, Seventh ~on, held at 
Poona on 25th, 26th and 27th April, 1931, concerning questions affecting medical 
services, public aealth and medical research 1 If the. answer be in the 
affirmative, will the Honourable Member be pleased to state what steps 
Governmentpropose to take in regard to the resolutions 1 

THE HONOURABLE MR. R. LITTLEHAILES: Yes. The resolutions are 
under consideration. 

ALL-INDIA MEDICAL COUNCIL BILL. 

71. THE HONOURABLE MR. S. C. GHOSH MAULIK: (1) Will the 
Honourable Member in Charge kindly state when Government proposes to 
introduce the Indian Medical Council Bill? Has the draft Bill been 
circulated for public opinion 1 

(2) Is it a fact that the Indian medical profession represented by the 
Indian Medical Association was not consulted or invited to the Conference, 
which was held by Government regarding this Bill ? 

(3) Has the attention of Government been drawn to a resolution passed 
by the All-India Medical Conference regarding the composition and functions 
of the Council 1 

THE, HONOURABLE MR. R. LITTLEHAILES: (1) Government have 
drafted a Bill and circulated it to Local Governments for opinion. Further 
progress will depend on the nature of the replies received. 

(2) Yes, but Medical Faculties of Indian Universities, on which the 
independent medical profession is represented, were requested to send repre-
sentatives to the Conference, and three of those who attended it on behalf 
of those Faculties were actually independent medical practitioners. 

(3) Yes. 
RESOLUTION OF THE ALL-INDIA MEDICAL CONFERENCE HELD IN APRIL, 1931, 

SUGGESTING THE APPOINTMENT TO ANY SERVICE IN INDIA OF THOSE ONLY 
WHO ARE ON THE INDIAN MEDICAL REGISTER. 

78. THE HONOURABLE MR. S. C. GHOSH MAULIK: Has the atten-
tion of Government been drawn to Resolution No: 4 passed at the All-India 
Medical Conference held at Poona on 25th, 26th and 27th April, 1931 ? 

(2) If the answer be in the affirmative. will the Honourable Member be 
pleased to state what steps Government proposes to take in the Inatter 1 
Will the attention of the representatives nominated by Government to the 
Bound Table Conference be drawn to this matter? 

THE HONOURABLE MR. R. LITTLEHAILES: (1) Yes. 

(2) Government hoPe to establish shortly an organisation to look into 
the minimum standards of instruction. examination and qualification and if 
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it is created, it willtake up this question. No action can be 'taken In the 
meantime. 

I '. . 

STATUS OF LICENTIA~ OFMED1;CAL SoBOOLS OF hm~ PRoVINCES OR STATES. 

79. THE HONOURABLE MR. S. C. GnOSH MAULIK: Is it a fact that 
the Licentiates of medical seftool.i:n the difiereilt Indian States are not given 
the same status as the Licentiates of medical institutions in British India 1 

n not, will Government be pleased to state what the difficulties are to 
prevent their having the same status 1 

THE HONOURABLE MR. R. LITTLEHAILES: Government have no 
information. Each Local Government determines for itself the status which 
is accorded in the ter.ritories to the Licentiates of Medical Schools of Indian 
provinces or States. It is for them ,to consider ,the points which this question 
raises. 
RESERVATION OF POSTS !N'TRE MEDICALRESEAR'CHDEPARTMENT FOR OFFICERS 

OF THE INDIAN MEDICAL SERVICE. 

SO. THE HONOURABLE MR. S. C. GHOSH MAULIK: (1) Will Goyern-
ment be pleased to state how many posts in the Medical Research Depart-
ment have been reserved for members of the Indian Medical Service? 

(2) Is it a fact that at the Conference held in Simla in July. 1930, on the 
question of the creation of the Central Medical Research' InstitUte, the 
reservation of posts for Indian Medical Service officers in the Medical Research 
Department was unanimously opposed by the non-official representatives 
attending the Conference? 

(3) Is it a fact that in the resolution moved by Mr. Jayakar in the 
Assemblv, in accordance with which the above Conference was held in Simla in 
July, 1930, the question of the appointment of officers in the Indian Medical 
Research Department was one of the IJ?&tters which was referred to the Con-
ference for discussion ? 

(4) Is it a fact that Sir Frank Noyce who presided at the Conference declin-
ed to allow the Conference to discuss the question of the posts in the Medical 
Research Department reserved for the I. M. S. officers 1 Is it a fact that a 
large number of members at the Conference differed from the Chairman in 
regard to his ruling in this matter 1 ' 

THE HONOURABLE MR. R.LIT~LEHAILES: (1) 18. 

(2) The question was not discussed as it vias ruled out of order. 

(3) Yes. 

(4) Yes. I may add that no undertaking was given that the question of 
the reservation of certain posts in the Medical Research Department for the 
members of the Indian Medical Service would be open to discussion and that 
when the point was raised at the Conference it was held that it was beyond the 
terms of refereuce to it. 
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ESTABLISHMENT OF THE PROPOSED CENTRAL MEDICAL RESEARCH INSTITUTE. 
81. THE HONOURABLE MR. S. C. GHOSH MAULIK: Will· the 

Honourable Member in Charge be pleased to state what steps Government 
have taken in regard to the re-oonstitution and establishment of the Central 
Medical Research Institute as proposed by the Fletcher Committee , 

THE HONOURABLE llR. R. LITTLEHAILES: Some steps were taken 
and retraced, and now it appears that the 8Cheme for the establishment of & 

Central Medical Research Institute will have to be postponed until the financial 
situation improves. 

RECONSTITUTION OF THE GOVERNING BODY OF THE RESEARCH FUND ASSOCIA-
TION. 

82. THE HONOURABLE MR. S. C. GHOSH MAULIK: Will the 
HoDourable Member be pleased to state whether, audif so what, steps have been 
taken to reconstitute the Governing Body of the Research Fund Association 
as recommended by the CoDfer~nce held in Simla on July 21st and 22nd, 1930 , 
If not, why Dot 1 

THE HONOURABLE MR. R. LITTLE HAILES : The recommendations 
have been examined and proposals as to reconstitution framed. 

RESOLUTIONS PA.SSED AT THE SEVENTH SESSION OF THE ALL-INDIA MEDICAL 
CONFERENCE HELD IN POONA IN APRIL, 1931. 

88. THE HONOURAB.LE lb. S. C. GHOSH MAULIK: (1) Has the 
attention of Government been drawn to the Resolutions passed at the AlI-
India Medical Conference 1 

(2) If BO, what action do they propose to take thereon 1 

THE HONOURABLE Ma. R. LITTLEHAILES: (1) Yes. 
(2) The resolutions pa.ssed by the All-India Medical·Conference are under 

consideration. 

RELEASE OF THE LARGE STOCKS OF QUININE HELD BY THE GOVERNMENT OF 
INDIA. 

81. THE HONOURABLE MR. S. C. GHOSH MAULIK: Will the 
Honourable Member be pleased to state what steps are being taken to release 
to provincial Governments the large stocks of quinine lying with the Govern-
ment of India 1 

THE HONOURAELE MR. R. LITTLE HAILES : The question of 
reducing the Government of India's stock of quinine is under consideration. 
It is hoped that Local Governments will be addressed shortly. 

NATIONAL HEALTH INSURANCE FOR INDIA. 
85. THE HONOURABLE MR. S. C. GHOSH MAULIK: Will the 

Honourable Member be pleased to state whether Government contemplate 
the appointment of a committee to investigate and formulate a scheme of 
National Health Insurance for India 1 
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TH;E HONOURABLE SIR JOSEPH BHORE: The Royal Commission. 
on Labour has recommended the a.ppointment of a Committee to examine the 
possibility of a Health Insurance Scheme for industrial workers. This recom-
mendation will receive consideration by Government, but there is no proposal 
for a general scheme of National Health Insurance. . 

UTIUSATION OF THERMAL SPRINGS IN INDIA.. 

86. THE HONOlJRlilLE MB. S. C. GHOSH MAULIK: Will Government 
be pleased to state what steps have been taken to utilise thermal springs in 
India 1 

THE HONOURABLE MR. R. LITTLE HAILES : Government have no 
information as to the steps taken to utilise thermal springs in India. The 
matter is one for the Local Governments. 

ABOLITION OF THE POST OF PuBuc HEALTH COM'MISSIONER WITH THE GOVERN· 
MENT OF INDIA. 

tn. THE HONOURABLE MR. S. C. GHOSH MAULIK: 1. Will Government 
be pleased to state if the Inchcape Committee recommended the abolition of 
the post of Public Health Commissioner with the Government of India 1 

2. If so, will Government be pleased to state why the post has not yet 
been retrenched and also why the grade of the post has been raised from that of a 
Colonel to that of a Major-General with its added emoluments 1 

THE HONOURABLE MR. R. LITTLE HAILES : 1. The Inchcape Com-
mittee recommended the amalgamation of the post of Public Health Commis-
sioner with that of the Director-General, Indian Medical Service. 

2. The recommendation was not accepted in view of the very great impor-
tance of the duties of the post of Public Health Commissioner, which were consi-
dered to necessitate its continuance as a separate post. It is not a fact that the 
post has been raised from the grade of Colonel to that of Major-General with 
higher emoluments. It carries a rate of pay which was fixed in March, 1921,. 
and has not been altered since, though the present incumbent was promoted in 
1929 to the supernumerary rank of Major-General, with consequent title to 
higher pension, as it would otherwise have been necessary to make him avail-
able for the post of Surgeon General, Bombay, which carries with it Major-
General's rank. 

DEPUTATIONS OF THE PUBUC HEALTH COMMISSIONER OUT OF INDIA DURING 
THE YEARS 1929 AND 1930. 

88. THE HONOURABLE MR. S. C. GHOSH MAULIK: Will Government 
be pleased to state how often the Public Health Commissioner has gone out 
of India, either on deputation or otherwise, during the years 1929 and 1930~ 
respectively, giving the period of his absence out ofIndia on each occasion and 
the reason thereof ? 

THE HONOURABLE MR. R. LITTLE HAILES : A statilIDent giving the-
information is laid on the table. 
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Bratement BhouJing rAe deputationB o/the Public Health Oommi8Bim1er out o/IMia during 

Year. 

1929 

! 
1930 r 

! 

. tAe 1It4rlJ 1ge91Jf1d 1930. 

Period of 
No. of absence on 

depu- each 
tations. occBSion. 

2 (1) 28 days 

Place of 
depu-
tation; 

America 

(2) 20 days. Singapore 
from 8-2-29 
to 27-2-29. 

(1) One month Java 
and 8 days. 
From 6-2-30 
to 13-3-30. 

(2)2 months 
'I.Ild 25 da V8. 
From 17-4-
BOto 11-7-
30. 

(3) One month 
and 4 davs. 
From 28:U-
30 to 31-12-
SQ. 

Paris, Gene-
va and 
Algiers. 

Bangkok and 
Singapore. 

Reasons for absence. 

To arrange (in America) 'on' 
behalf of the Secretary of 
State fur India for the Rocke-
feller gift of 17 lakhs towards 
the Public Health Institute, 
Calcutta. 

To atteoo a meeting of the 
Advisory Council of the 
EBStern Bureau, Singapore 
(as Chairoiari): 

To attend, as Chairman. a 
meeting of the Advisory 
Council of the EaBteI'll Bureau, 
Singapore. whioh took place 
in Java at the .invitation of 
the Dutch East Indies Gov-
ernment. 

Deputation to the Office In-
ternational d'Hygiene Pub-
lique in Paris, and Health 
Committee, Genev&, and 
to the International Mala.ri& 
Conference at Algiers. . 

Deputation to Far Eastern 
Association of Tropical Medi-
cine Congress, the Leprosy 
CommiBBion of the League of 
Nations at Bangkok and to 
the Advisory Council, Singa-
pore. 

NOTlIl • ....,.,1930 was exceptional in that two annual meeting~ of the Singapore Advisory 
Counoil were held i~ one oalendar year (January and December); the International 
Malaria Conferenoe and the two meetings at Bangkok were all extraordinary meeting8. 
These were timed. to follow each other.,Q-.s,to allow of attendance within BS short" period BS 
poesihle. ',.. , '. 

PARAGRAPH 34 OF THE PREsIDn"TIAL ADDRESS DELIVERED AT THE SEVENTH 
ALL-INDIA MEDICAL CONFERENCE HELD IN POONA IN APRIL, 1931-
89. THE HONOURABLE MR. S. C. GHOSH MAULIK: Has Government's 

atteation been drawn to paragraph 34 in the Presidential address delivered at 
the 7th All-India Medical Conference, held in Poons in April, 1931 ¥ 

THE HONOURABLE MR. R. LITTLEHAILES : Yes. 
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CONSTITUTION OF THE GoVERNING BODY OF THE INDIAN RESEARCH FUND 
ASSOCIATION. 

90. THE HONOUlU,BLE MR~ S. C. GHOSH liAULIK: (i) Will Govern-
ment be ple~d to state (a) if they ha.vecome to any conclusion with regard to 
the constitution of the Governing Body of the Indian Research Fund Associa-
tion, and (b) if not, whether they intend to enlarge the representation of the 
Medical Faculties, the independent medical profession and of non-medical 
scientists on that body as recommended at the Conference held at Simla on 
the 21st and 22nd July ? 

(ii) Will Government be further pleased to state when they hope to bring 
the matter up for the consideration of this House ~ , 

THE HONOURABLE MR. R. LITTLEHAILES: (i) (a) and (b). A final 
decision on the recommendation made by the Conference held at Simla in 
July, 1930, with regard to the constitution of the Governing Body of the Indian 
Research Fund Association has not yet been reached. 

(ii) It does not appea.r necessary to have the details of the constitution 
of the Governing Body discussed on the floor of the House. 

DIRECTOR OF THE HAFFKINE INSTITUTE, BOMBAY. 

91. THE HONOURABLE MR. S. C. GHOSH MAULIK: Will Government 
be pleased to state : 

(a) if the Director of the Haffkine Institute, Bombay, is appointed by or 
on the recommendation of the Department of Education, Health 
and Lands ? 

(b) if it is true that eight difierent I. M. S. offioersaoted as Director of that 
Institute during the course of nine years, from January. 1921, to 
December, 1929; there being 11 ,changes of Directorships during 
this period, and on 8 out of these 11 occasions the Director-
ship was held by cillferentofficers for periods of not more than 10 
months'duration at a, time ;, and 

(c) if 80, will Government be ple6sed to explain why such 'freqnent 
changes were permitted 1 

THE HONOURABLE MR.R. LITTLEHAILES: (a) Appointments to 
the post of Director, Hafikine Institute, Bombay, are made by the Governor 
General in Council. 

(b) Yes, except that the post was held on four occasions by the same 
officer for 10 months or mOle. 

(c) The frequent changes have been due to leave or to the selection of 
incumbents of the post for other important duties. SuCh cha.nges are parti~ 
cumrly liable to happen in the case of a Department, with as amall personnel 
as the Medical Research Department. These particular c~es could not be 
a voided, but every effort will be made to reduce them in future. 
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MEMBERS OF THE COMlrlITl'EES OR SUB-COMMITTEES ON RETRENCHMENT IN 
THE CENTRAL C'..oVERNMENT. 

91. TIlE HONO~ RAJ: BWDUlt P. C. DUTr: 1. How" many 
Committeee or Bub-Committees have been formed by the Government of India 
to advise it on retrenchment of Central ttpenditure ? 

2. Who selected the members of the Committees 1 
3. Are all the PmviBces represented em the Committees 1 
4. What is the number of members Province by Province taking all the 

Provinces together 1 
5. What alklwances and remulleration are granted to the members 1 
THE HONOURABLE MIt. H. DENNING: 1. Seven. The mam 

Advisory Committee and six Sub-Committees. 
2. The main Committee was selected by the Legislative Assembly 'and the 

members of the Sub-Committees by the main Committee. 
3. All except Burma and Assam. 
4. Madras 

Bombay 
Bengal 
United Provinces 
Punjab 
Bihar and Orissa 
~tral Provinces 

.. ' . 

, North-West Frontier Provmce 
and 

Other Minor Administrations 

6 
4 

10 
6 
4 
2 
1 

J2 
'5. TravelliD.g allowance at 1-3/5 first class railway fares and daily allowance 

at Rs. 20 for halts on committee work. 

" , ' DELEGATES TO THE ROUND TABLE CoNFERENCE. 
98. THE HONO~RABLE RAI BAHADUR P. C. DUTT: (i) What is the 

number of d~tes invited to the l\ouoo Table Conference from British 
India 1 

(ii) What is ,too numper of delegates Province by Province ? 
(iii) Has any .request been reCeiVed by the Viceroy or the Government 

of India for additional representation from Assam ? 
(iv) Is th'l delegate invited from Assam and Assamese Hindu 1 

THE HONOURABLE SIR JOSEPH BHORE: (i) to (iv). I place on 
the table a statement showing the names of the members from British India 
nominated by the Prime Minister to attend the resumed meetings of the :radian 
Roand 'Table Conference in Lond91l' and their places of residence in India. 
ThoeeapiMt whose names' 1m asterisk ~88, been placed were not members of 
the last!Confel'eDee. The selection: of. delegates for the Round Table Con-
ference is not primarily the concern of the' GOvernor General in CouncU. 
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Lut of Members nominated by the Prime Mini8tef' to attend the resumed meetings 
oj the Indian Round Table Conft!reTICe. 

Names. Places of Residence in India. 
1. H. H. the Aga Khan, G.C.S.I., G.C.I.E., G.C.V.O. Bombay. 
2. Nawab Sir Sahibzada Abdul Qaiyum Khan, K.C.I.E. Peshawar. 
3. Sir C. P. Ramaswami Aiyar, K.C.I.E. 
4. *Sir Saiyid Ali Imam, K.C.S.I. 
~. Dr. B. R. Ambedkar 
6. UBaPe 
7. Srijut Chandradhar Barooah 
S. Mr. J. N. Buu 
9. *Mr. E. C. Benthall 

• r 

10. Sir Shah Nawaz Khan Bhutto, C.I.E., O.B.E. 
11. Rai Bahadur Kunwar Bisheshwar Dayal Seth 
12. Sir Hubert Carr •• 
13. Mr. C. Y. Chintamani 
14. *Sir Manakji Dadabhoy, K.C.I.E. 
15. Maharajadhirajaof Dharbhanga 
16. *Maulana Shaft Daudi .. 
17. *Dr. S. K. Datta 
18. Sir Oscar deGlanville, C.I.E., O.B.E. 
19. Mr. Fazl.ul.Huq 
20. *Mr. M. K. Gandhi 
21. Mr. M. M. Oim Ghine 
22. Mr. A. H. Ghuznavi 
23. Sir Ghulam Hussain Hidayatullah 
24. Lieut .. Colonel Sir Henry Gidney 
25. *Sir Padamji Ginwal& 
26. *Mr. V. V. Giri 
27. Khan Bahadur Hafiz Hidayat Husain 
28. *Sir Muhammad Iqbal .. 
29. *Mr. A. Rangaswami Iyengar 
.30. Mr. B. V. Jadhav 
31. Mr. M. R. Jayakar 
32. Sir Cowasji Jehangir (Junior), K.C.I.E., O.B.E. 
33. Mr. M. A. Jinnah 
34. Mr. T. F. Gavin Jones .. 
35. Mr. N. M. Joshi 
36. *Pandit Madan Mohan Mal&viya •. 

Madras . 
Patna. 
Bombay. 
Rangoon. 
Jorhat (Assam). 
Calcutta. 
Calcutta. 
Larkana (Sind). 
Biswan (Sitapur, U. P.). 
Calcutta. 
AlWbabad. 
Nagpur. 
Dharbhanga (B. and 0.).· 
Patna. 
Calcutta. 
Rangoon. 
Calcutta. 

. Ahmedabad. 
Rangoon. 
Calcutta. 
Bombay. 
Calcutta. 
Bombay. 
Madras. 
Cawnpore. 

. Lahore. 
Madras . 
Bombay. 
B_bay. 
Bombay. 
Bombay. 
Cawnpore. 
Bo~bay. 

AlIa.babad. 
37. *The Hon'ble Nawab SahibzadaSirSayedMuhammad 

Mehr Shah .. Jhel~ l>istrict. 

*Those against whose- names an lI,Iterick baa been. placed were not members of the 
o,nference last year. 



72 COUNCIL OF STATE. [15TH SEPT. 1931. 

Names. P~ of Reai.denoe in India. 
38. The Hon'ble Sir P. C. Mitter, C.I.E. Calcutta. 
39. Mr. H. P. Mody .• Bombay. 
40. Dr. B. S. Moonje ," 

41. Diwan Baha.dur A. R&JD8Bwami MudaJia.r ,. ,. 
42. The Hon'ble Captain Nawab Sir Muhamma.d AhJnad 

Said Khan, Nawab of Chhitari, K.C.I.E., M.B.E. 
43. Sir Muhammad Shaft, K.C.S.I., C.I.E. 
44. -Mrs. Sarojini Naidu 
45. Diwan Baha.dur Raja Narendra Nath 
46. Dr. Narendra Nath Law 
47. -The Hon'ble Sayed Muhamma.d Padshah 
48. Rae Baha.dur A. T. Pannirllelvam 
49. Raja of Parlakimedi 

50. Rae Baha.dur Sir A. P. Pan<> 
51. Diwan Baha.dur M. Ramachandra Rae 
52. Sardar Sampuran Singh •. 
53. Sir Tej Baha.dur Sa.pru, K.C.S.I. .. 

• 54. The Right Hon'bIe SriDiv&B& Sastri. C. H. 
55. Sir Chiman1aI Setalva.d, K.C.I.E ... 
56. Sir Pheroze Sethna, O.B.E. 
57. Dr. Shafat Ahmad:Kha.il .. 
58. Begum Shah Nawaz 
59. -Maulana Shaukat Ali ..' 
60. Captain Raja Sher Muham~a.d Khan of Domell 
61. Mr. B. Shiva Rae 
62. M. R. Ry. Rae Baha.dur R. Srinivasan Avl. 

63. Mrs.Subbarayan 
64. Sir Sayed Sultan Ahmed .. 
65. Mr. Shripa.d Balwant ~mbe 
66. U Aung Thin, K.S.M. 
67. -Sir Purshotamdas Thakurdas, C.I.E., M.B.E. 
68. Sa.rdar Sahib Sa.rdar Ujjal SiDgh 
69. Sir Edgar Wood 
70. Mr. Zafrullah Khan 

Nagpur. 
Madru. 

Lucknow. 
Lahore. 
Bombay. 
Lahore. 
C~lcutta. 
Madras. 
Tanjore. 
Parlakimedi (Madras Pre· 

sidency). 
Madras. 
EUore (Madras PreeideDCY). 
Lyallpore (Punjab). 
Allahabad. 
Madras. 
Bombay. 
Bombay. 
, Allahaba.d. 
Lahore. 
Bombay. 
Jhelum District. 
Madras. 
Poonamallee Cantonmen~ 

(Madras Presidency). 
Madras. 
Patna. 
Nagpur. 
Mandalay. 
Bombay. 
MiaDchannu (Punjab). 
Madras. 
Lahore. 

·ThOle a.ga.inBt WhOE _mel! an asterick has been p~ed were not members, of the-
Conference last year. 

NUMBER OF THE ASSAM~SE AND BENGALI SPEAKING POPULATION OF ASSAM. 
91. THE HONO~ RAt BAHADUB P. C. DUTT: What is the number 

of Assamese speaking and what is the number of Bengali ,speaking people in 
Assam according to the Census of 1921 and according to the Census of the pre-
sent year 1 ' 

THE HONOURABLE 10. H. W.EMERSON : The Assa.mese and 
:Bengali speaking population in Asaam numbered 1,725,860 and, 3,525,923 
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respectively in 1921. The figures at the present census are not yet readYM 
the compilation by language has not been completed for Assa.m. . 
EXTENSION OF PASSAGE CONCESSIONS TO NON-SUPERIOR OFFICERS OF N'O.N~ 

ASIATIC DOMICILE UNDER THE CENTRAL GOVERNMENT. 
, 95. T:&E HONOURABLE RAI BAHADUR WLA RAM SARAN DAB: Will 

Governm~t kindly s~te whether they have recently notified the extension of 
concessions similiar to those granted to the Superior Services on the report of 
the Lee Commission ~ If so, what is the scheme of such concessions ~ How 
much additional expenditure would it involve ~ Why wa.s the scheme not 
held over pending the recommendations of the Retrenchment Committee ~ 

THE HONOURABLE MR. H. W. EMERSON: The Honourable 
Member is evidently referring to the orders contained in the Home Depart-
ment Office Memorandum No. F.-10/4/30-Establishments, dated ~ 6th 
August, 1930, a copy of which has been placed in the library. These orders 
give to certain classes of non-superior officers of non-Asiatic domicile serving 
under the Central Government passage benefits on the lines of those glanted to 
Superior Services on the recommendation of the Lee Co~ion, but at lower 
rates. I am afraid it is not possible to give an estimate of the cost, because 
the number of officers who will be eligible is not known and because the number 
of passages to which an eligible officer may be entitled depends upon his age 
and domestic circumstances. The scheme was sanctioned several months 
before it was decided to appoint a Retrenchment Committee. 

RETRENCHMENT ON STATE RAlLWAYS. 
96. THE HONOURABLE RAI BAIIADUR LA.LA RAM SARAN DAS: Will 

G~vernment kindly state how many (a) officers, (b) suboJ:~~,; (0) clerks 
from each of the communities, Hindus, Muslims, Sikhs, Indian Christians, 
Anglo-Indians, Parsis and Europeans have been retrenched on each of the 
State Railways during the present financial year from 1st April, 1981 to 1st 
August, 1931 1 Out of them how many from each community were temporary 
hands, and how many permanent hands have been made to retire before the 
completion of 30 years' service or of 55 years of age 1 

THE HONOURABLE MR. J. C. B. DRAKE: I am seeing what informa-
tion can be obtained from railway administrations without imposing on them 
too much labour and will communicate later with the Honourable Member. 

RETRENCHMENT ON THE NORTH WESTERN RAILWAY. 
97. THE HONOlJ"RABLE RAI BAIIADUR WLA RAM SARAN DAB: Is it 8. 

fact that the retrenchment on the North Western Railway wascarriad on in 
such a way that the proportion of Muslims in the services was sought tb be in-
creased by retaining in service even temporary hands belonging to the Muslim 
community and confining retrenchment operations more or less to th' UODr- ' 
Mu.'!lims. If the answer be in the affirmative, the principle on which this 
retrenchment has been carried out may kindly be explained. . 

THE HONOURABLE MR. J. C. B. DRAKE: Retrenchment has been ~ar­
ried Qut on the North Western Railway in such a way f\8 to leave the relative 
strength of the various communities practically at what it was before the 
M4008 II .. > • 

.. 
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retrenchment. A statement giving the number of men of various communi-
ties discharged is being sent to the Honourable Member. 
ERRORS IN THE SURVEY OF THE BAHAWALPUR AREA OF THE SUTLEJ VALLEY 

IRRIGATION PROJECT. 

98. THE HONOURABLE RAI BAHADUR JJALA RAM SARAN DAS: Is it 
a fact that the survey done by the Survey of India Department in the Bahawal-
pur Circle of the Sutlej Valley Irrigation Project in the Punjab has proved erron-
eous and that as a result of this the Punjab Irrigation Department has su:ffered a 
1088 of a couple of lakhs of rupees? Will Government kindly state whether they 
have taken or intend taking adtlquate steps to prevent such errors creeping 
into surveys in future? 

THE HONOURABLE MR. R. L ITTLEHAILES: Such information as 
Government already possess on this subject is to the effect that certain errors 
were made in this survey but that they are not nearly so serious as this question 
suggests. The matter is being enquired into, and any action which may be 
necessary will be taken. 

IMPORT OF FOREIGN WHEAT INTO INDIA. 
99. THE HONOURABLE KHAN BAHADUR CHAUDRI MUHAMMAD DIN: 

Will Governnient kindly state: 
(a) The amount of foreign wheat imported free of duty during the 

current financial year ~ 
(b) The amount of Australian wheat imported into Calcutta since 1st 

April"1931 1 
(c) The amoUllt of wheat imp~ into Calcutta from the Punjab 

during the same period 1 ' 
(d) Do Government propose to take steps to stop the import of foreign 

wheat 1 
THE HONOURABLE MR. J. C. B. DRAKE: (a) 116,461 tons, of foreign 

wheat were imported into India free of duty during the period from the 20th 
March, 1931-the date when the Wheat (Import Duty) Act came into force to 
the 20th August, 1931. 

(b) 80,669 tons up to the 5th Sel'tember, 1931. 
(c) The total quantity of Indian wheat imported into Calcutta. from the 

1st April to the 5th Septemher was 54 ,fYm tvllS. Must of this wheat came from 
the Punjab. 

(d) The efiect of the Wheat (Import Duty) Act has been to stop imports 
of foreign wheat other than the wheat exempted nnder section 3. 
PuRCHASE OF STORES FOR STATE R,ATLWAYR THPOUGH 'THE INmAN STORES 

DEPAR1'M~;NT. 

100. THE HONOURABLE RAI BAHADUR LALA JAGDISH PRASAD: 
(tI) Has the Southern India Chamber of Commerce in the course of a memo-
randum addreBfled to the Government of India, submitting proposals for effect-
ing eoonomy in the railway administration, suggested that all railway adminis-
trations should pass their orders for the purchase of stores through a central 
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agency, say the Indian Stores Department, as this would enable them to 
dispense with a great deal of establishment 1 

(b) Through what agency do the administrations of State-managed rail-
ways at present make their purchases 1 

(c) Is it the intention of the Government of India to ask the Agents of the 
State-managed railways to make their purchases through the Indian Stores 
Department both in the interests of economy and the development of indige-
nous industries 1 

THE HONOURABLE MR. J. C. B. DRAKE: (a) No. But in an interview 
which they had with a Member of the Railway Board the Southern India 
Cha mber of Commerce suggested the extended use of the Indian Stores De-
partment, more particularly by the two Company-managed Railways in the 
south of India. 

(b) (i) The Indian Stores Department. 
(ii) The India Store Department, London. 
(iii) The Boards of Directors of Company-managed railways. 
(iv) Railway Administrations in India. 

(c) The policy of Government with regard to the purchase of material 
for Railways by the Indian Stores Department was described in a speech made 
by the Honourable Sir Charles Innes in this House on the 24th of February, 
1927. Since that date the value of stores purchased by State-managed Rail-
ways has largely increased. For information regarding the value of pur-
chases made through that Department I would refer the Honourable Member 
to paragraph 78 on page 50 of volume I of the Report by the Railway Board 
on Indian Railways for 1929-30. 
REMISSION OF LAND REVENUE OWING TO THE FALL IN PRICES OF AGRICUL-

TURAL PRODUCE. 
101. THE HONOURABLE KHAN BAHADUR CHAUDRI MUHAMMAD DIN : 

1. Is it a fact that the Provincial Governments had to remit a considerable 
amount of Rabi .land revenue owing to the serious fall in the prices of agricul-
tural produce 1 

2. What steps do Government propose to take to enforce a moratorium 
in respect of the liabilities of agriculturists 1 

THE HONOURABLE MR. R. LITTLEHAILES: 1. Yes, several. 
2. The action suggested by the Honc,urable Member on examination has 

not been found to be suitable. 
EXCHANGE VALUE OF THE RUPEE. 

102. THE HONOURABLE KHAN BAHADUR CHAUDRI MUHAMMAD DIN : 
(1) Has the attention of Government been drawn to the general complaint that 
the present exchange value of the rupee has contributed very largely to the 
deterioration of the economic conditions of India. 1 

(2) What steps do Government propose to take for stabilizing the 
exchange value of Indian currency and for improving the price of silver ? 
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THE HONOURABLE MR. H. DENNING: (1) The Government of India 
are aware that this erroneous impression exists in certain quarters. 

(2) The exchange value of the rupee has already been stabilised by the 
CurrenclAct of 1927. A.'i regards silver, a reference is invited to paragraphs 
80-82 of the Honourable the Finance Member's speech introducing the Budget 
for 1931·32. 
TRANSFER UF THE CONTROL OF THE CIVIL AmnNISTRATION OF ADEN TO THE 

GOVERNMENT OF INDIA. 
103. THE HONOURABLE MR. H. M. MEHTA: (a) Is it a faot that the 

Government of India are considering the question of the transfer of the control 
of the Civil Administration of Aden from the Government of Bombay to the 
Government of India ~ 

(b) If the answer to (a) above is in the affirmative, will Government be 
pleased to state the reasons underlying such a proposal ~ 

THE HONOURABLE MR. H. W. EMERSON: (a) Yes. 
(b) I cannot do better than repeat in this House the answer by the Bombay 

Government to a similar question in the Bombay Legislative Council on 1st 
August, 1931 : 

" In reply to a question put by Mr. Husseinbhai Laljee in the second 
session of the Bombay Legislative Council, 1929, on the subject of the transfer 
of Aden control he was informed as follows :-

• The question of the transfer has been mooted and is under discussion 
with. the Government of India. While no decision have been arrived at 
regaming it the Government of Bombay cOllilider that from the p~int of view 
of the administration of Aden and of the finances of the Presidency the scheme 
bas considerable advantages.' Since then the Government of Bombay have 
been in correspondence with the Government of India on the subject. The 
adlniz4stra~ive difficulties with which the Resident at Aden and the Goverpment 
of ~omb8:Y have been confronted are summarised in parllogIBo phs 2 iond 6 of the 
~eqlOrandum pn the Civil Administration of Aden, copies of which have been 
supplied to the members of the Legislative Council, the Press ~nd certain 
public bodies in Bombay. A copy of the memorandum is now placed on the 
'Council table. 

After consideration of various alternatives, the Government or" Bombay 
have come to the conclusion that the most direct and satisfactory solUtion of 
the dificulties arising froqi divided control is that Aden while retaining its 
special connection with the Bombay Government to whom it would look, 80S 
in the past, for a supply of officers and administrative personnel, should cease 
to form part of the Bombay Presidency, and should be formed into a Chief 
.Qommissionership lUleier the direct control of the Govemment of India . 

. ' :., Before taking definite steps in this direction it was consi!Iered 'desirable to place all the implications of the position before the public specially interested 
in the matt,er and to that end the memorandum on Aden referred to above 
was prepared and issued to thf' Press, t{) all Members of this House and the 
Associations and bodies concerned hmh here and in Aden~ Apart from the 
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aPininistrative diffi~u\ties which the present arrangement enta.ils, and which 
are discussed in the memorandwll, one of the main considerations for the 
Government of Bombay at the present time is dictated by the extreme financial 
stringency which makes it difficult to view with equanimity the probability 
of an extra two lakhs Qr more of expenditur~ being transferred almost imme-
diately from Central to Provincial Revenues under the existing constitution. 
The delay in placing the full facts before the House has been mainly due to the 
fact that i\den has no separate budget and that it has been found necessary to 
,prepare special pro forma a<:counts for the purpose. 

Now that the financial position has been clarified the Government of 
Bombay, suppotted it is hoped by all responsible opinion in the Presidency, 
propose to press for the transfer of Aden at once under the powers vested 
in the Governor General in Council with the approv'LI of the Secretary of State 
under section 59 of the Government of India Act." 

The Government of India have nothing to add to this statement of the 
Government of Bombay except that they are in entire accord with that 
Government. +4e memorandum referred to in that statement is placed on the 
tabl~, !,ud has 8:ppeared in the Press. 

MEMORANDUM ON THE CIVIL ADMINISTRATION OF ADEN. 

1. Introductory Remarks.-Some years ago considerable excitement was aroused in 
political circles in India by the rumour that the oonnection 'between Aden and India, which 
began in ls.a~, was to be severed by order of His Majesty's GOVernment and that the 
control of Aden affairs was to be transferred to the Colonial Office. Assurances Were 
consequently given both in the Legislative Assembly at Delhi and the Bombay Legislative 
Council that no ohange in the position affecting Indian interests would be made until an 
opportunity ~ been given for discussion of any project which might be under considera-
tion. 

2. The connection between Aden and British India began in 1839 whcn an expedition 
under Major B~illie to?k fOssession of what was ~h~n only. a barr.en rock, and founded a 
Settlement there. This was treated as part of British IndIa and mcluded for administra-
tive purposes in the Presidency of Bombay. But since the Settlement commanded the 
harbour, which is the natural centre of trsdc for the adjoining parts of Arabia and Africa, 
it waa impossible for its affairs to be conducted without relation to the .Arab tribes 
dwelling in the hinterland. The R.esident at Aden consequently entered into relations 
with thl'lll6 tribes and with the rulers of remoter places such as MakaIla and Shehr, Socotra, 
Mo. To the tribes of the hinterland were extended guarantees of favour and protection 
in return for reoiproeal UDdertakings. In those days Turkey claimed sovereignty over 
_ly the whole of the Arabian Peninsula and the development of relations between 
Aden and the adjoining peoples and rulers consequently brought His Majesty's Govem-
@eut into conta!)t with the Turkish Empire. .As a result of prolonged negotiations a 
ii>i~t ~lo-Tu.rkish QOunda9' Commission was appointed and in 1904-05 the boundary 
of the ntnterland or Protectorate, as it now began to be called, was demar.::ated. It waa 
~<inthe one side that the ,Aden authorities should have no dealings with any indi-
g~llous ruler ~def Turkish suzerainty beyond the boundary then fixed, and on the other 
that the T1lfks shOuld not concern themselves with affairs inside that boundary. Mat~ 
continued thus until the outbreak of the Great War in 1914, when the Turks invaded the 
:rrotecf1>rate and endeavoured to blockade the Settlement. For strategic reasons the 
direction of operations against this menace was transferred from Army Headquarters iu 
¥tdia to the London War Office in 1917 and control of political relations with the Aden 
tribes and rulers necessarily accompanied this strategic transfer. The civil Administra. 
tion of 'ih!l Settlement as part of the Bombay Presidency was a no way sHeeted by this 
ohange. After the war it was suggested that this too might be transferred. but the 
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Indian Government objected and the project was dropped. Matters remained there 
until 1927, when after much correspondence about the incidence of Aden expenditure, 
the arrangements of 1917, originally adopted as a war measure, were confirmed,. and ad-
ministrative as well as strategic control of the units composing the Aden gamson W88 
also vested in HiB Majesty's Government. The present position, therefore, is :-

(1) the Aden Settlement to which Indian interests are oonfined, remains part 
of British India, inoluded in the Bombay Presidency, 

(2) the affairs of the Protectorate, in which India is not concerned, are dealt with 
by the Resident who is also chief executive officer of the Settlement and 
Commander-in-Chief of the forces, under orders from the Colonial Office in 
London. 

(3) administrative and strategic control of the military and air forces in Aden is 
under the War Office in London. 

The Resident is consequently under three authorities, namely :-
(1) the Government of Bombay, 
(2) the Government of India, and 
(3) His Majesty's Government in London, 

an arrangement whioh makes smooth and effioient working very diffioult. 
3. The area of the Settlement of Aden is 75 square miles, the population in 1921 WI! s 

a.bout 53,000. The raoial composition of the population is as under:-

Arabs 31,612 
Indians 5,594 
Jews 4,408 
Somalis 6,Ml 
Miscellaneous 4,867 

Total 53,032 

The Island of Perim has an area of about 5 squa.re miles and a~population of 2,075. 
The Aden Protectorate comprises an area of about 9,000 square miles and has an estimated 
population of 656,400. 

4. Administration.-The chief executive officer (i.e., the RdDdent and Commander-
in-Chief) has under him three Assistant Residents, the first and the third being officers 
of the Indian Political Department, and the second, an officer appointed by the Colonial 
Office in London, who is also the Protectorate Secretary. Judicial work is performed by 
a Judicial ABBista.nt who is a membor of the Indian Civil Service and is an AdditionaJ 
SeBBions Judge. The Police are under the control of an officer of the Indian Police Service. 
The Island of Perim is also under the administration of the Resident. The oivil a.dminia-
tration generally follows the lines in force in India. 

5. Finance8.-Untill900 the entire civil and military expenditure in oonnection with 
Aden was borne by India, although as early as 1886, the Government of India m;ged the 
propriety of the expense of Aden being divided between Great Britain and India. In 
1895 the Welby CommiBBionwas appointed to examine the question. They recommended 
that the equity of the case would perhaps be met if the United Kingdom were to cori-
tribute one-half of the military charges. As a result of these recommendations His 
Majesty's Government made with effect from the 1st April, 1001, a net annual contribution 
of·£72,OOO to Indian r{'v{'nU{,R towardR t.he military charges of Aden, which continued up 
to 1927. With elIf"('t from 1st April,1927, His Majesty's Government have become res-
ponsible for the whole of the politica.l and military expenditure of Aden. subject to an 
annual OOII.tribution of £250,000 from the Government of India. for the first three years, to 
be reduoed thereafter to £150,000 or a third of the total cost whicllever may be less. 
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Civil expenditure in Aden is borne partly by the Government of Bombay and partly 
by th~ Government of India. The figures of revenue and expenditure (Provincial and 
Central) are as folloWs :-

(a) Provincial. -
Accounts. Revised Budget. 

-- Average. 
1927-28. 1929-30. 1929-30. 1930-31. 

Rs. Rs. Rs. Rs. Rs. 

Receipts .. 4,29,900 4,73,100 5,20,000 4,78,000 4,75,3 00 

Expenditure .. 3,74,000 4,78,400 4,94,400 5,22,400 4,67,300 

Surplus .. 55,900 -5,300 25,600 -44,400 8, 000 

(b) Central. 

Receipts 3,16,600 612,700 6,29,600 . 5,54,600, 5,28,400 

Expenditure 9,95,200 7,44,600 6,72,600 8,75,900* 8,22,100 

Defioits 6,78,600 1,31,900 43,000 3,21,300 2,93,700 

• Includes Hospital Scheme not in budget. 
ln'the a.bove figures "Interest on ordinary Debt" -Central-has been exoluded. and 

due allowance made for pensionary liabilities accruing against Government and for items 
of expenditure in 1930-31 sanctioned after the Budget was P&BBed. 

The Provinoial expenditure includes a sum of Re. 2·26 lakhs (roundly) on police, in 
addition to which His Majesty's Government have agreed to contribute a sum of £8,000 per 
annum and the Government of India a sum of Rs. 42,000 per annum towards the reorganised 
police force. This point will be adverted to later. 

The expenditure oharged under " Central" includes at present certain heads such as 
Education, Medical, Public Health and General Administration. These items lire being 

Re. booked under the head" 29-Political". The 
1927-28 2,25,920 amount involved in these items varied approxi-
1928-29 .. 2,20,283 mately Rs. 2,26,000 to Rs. 3,65,000 during 
1929-30 2,13,447 the years 1927-28 to 1930-31. ,The pro-
1930-31 .. 3,65,380* priety of debiting to the Central Govern-

• Including Rs. 60,000 for Civil Hos- ment items of expenditure which are really 
pital under 41 C. W. Central. " Provincial" in nature is under consideration, 

and the adjustments which may become neoelll" 
sary will oonvert the small precarious Provincial surplus to a substantial deficit varying 
from 2 to 3 la.khs or more. 

6. DiJlicull,iu of the positiun.-As already explained the relation of the Resident to 
three different authorities ieads to delay and diffusion of energy. Moreover the strategic 
and political importance of Aden renders it obligatory from an imperial point of view that 
a high standard of civil administration should be maintained there. It is necessary to 
spend on the Police, in view of the isolation of Aden from the rest of Indiil-, and its peculiar 
geographical position, considerably more than would have been required had Aden been on 
the mainland of India.. A contribution towards this expenditure h8.J no doubt been secur-
ed from His Majesty's Government and the Government of India., but the administration 
of the force involves UDnecetl8&ry correspondence, as the Resident has often to obtain the 
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sanction of three different authorities. Proposals for aid from Centr81 ;Rev~ufl!i. ¥6 .. 
constantly put forward and although the Government of India are convinotid is ~me .oftnese 
cases that there is jU8tification for regarding a portion at least of the expenditure as of 
Central rather than provincial concern, difficulties arise under the present constitutional 
arrangements as the Government of India cannot incur expenditure on provincial subjects. 
Experience has shown that the overlapping of responsibilities and functions under 
the present system can only lead to delay and has resulted in what one authority called 
" the stagnatiun of Aden". It is unfair to expect the Government of Bombay, whOl!e 
interest in Aden arises largely out of historical ~iation, to spend their provincial revenues 
for the improvement of a distant out-post and raising its administration to a standard 
befitting a nod[11 point of the Empire. The present small surplU8 which the Government 
of Bombay secures from Aden is doubtful and is likely to be converted into a substantial 
deficit as a result of the investigation into the classification of I!IOme of the items of expen-
diture now charged to Central Revenues. With the growing demands of Aden, Aden is 
therefore bound to become an increasing burden on provincial revenues. 

PURCHASE BY THE STATE OF THE BENGAL AND NORTH WESTERN RAILWAY. 

104. THE HONOURABLE MR. H. M. MEHTA: (a) Is it a fact that under 
the agreement with the Bengal and North Western Railway the Secretary 
of State for India has an option to purchase the Railway on 31st December", 
1931, on giving 12 months' previous notice 1 

(b) Is it a fact that the next option to take over the line under the agree-
ment with the Railway does not occur for a period of 50 years, that is until . 
1982 ¥ 

(c) Is it a fact that this Railway has in recent years distributed ordinary 
dividench including bontU! as under : ' 

1922-23 at 11%, 

1923-24 at 13%, 

1924-25 at 14%, 

1925-26 at 16%, 

1926-27 at 18%, 

1927-28 at 19%, 

1928-29 at 19% 1 

(d) Is it a fact that in addition to paying the above dividends the 
Company's reserves have, ~thin the last six years, been increased from 
~1.800,000 ~ £3,150,000, berng actually in excess Of its ordinary capital which 
18 £300,000 . 

(e) Is it a fact that various public bodies have drawn the attention Of Gov'" ' 
ernm~nt to the prosperous condition of this Railway as revealed by the figures in 
questions (c) and ((l) above, and advocated the purchase of this Railway by 
Government under the option referred to in question (a)? 

(f) Will Government be pleased to state what action they have taken or 
propose to take in the matter ? 
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THE HONOURABLE MR. J. C. B. DRAKE: (a) The Secretary of 
State has an option to purchase the Bengal and North Western Railway on the 
31st December, 1932, on giving 12 months' previous notice. 

(b) The next option is 49 years later, i.e., in 1981. 
(c) Yes. I would point out, however, that the ordinary (profit-sharing 

capital of the Company is only £3 million whereas the total capital outlay is 
over £8 million, the balance being met from preference capital, debentures and 
reserves. 

(d) This is correct, taking all reserves, including sinking and other similar 
funds together. The ordinary capital of the Company is £3 million, not 
£300,000 as stated. 

{e) Yes. 
(j) A resolution on the subject will be placed b~fore the Legislativ 1 

Assembly in the course of the pre~nt Session. 

DEATH OF MAHARAJA SIR MUHAMMAD ALI MUHAMMAD KHAN OF 
MAIDmDABAD. 

THE HONOURABI.E THE PRESIDENT: Before we proceed to further 
business I have to ask Honourable Members to associate themselves with 
me in an expression of our regret and sorrow at the recent death of one of 
our colleagues. I am referring of course to Maharaja Sir Muhammad Ali 
Muhammad Khan of Mahmudabad. The late Maharaja had a long record of 
public service as an official and as a non-official. Upon the conclusion of his 
period of office as a Member of the United Provinces Government he sought 
admission to this Council five years ago and he had been a Member here ever 
since. Possibly owing to pressure of other duties and most certainly owing 
to ill-health, particularly within the last year or so, the Maharaja was prevented 
from attending to his duties in this Council with the regularity which I know he 
would himself have desired. His death occurred when I was in England and 
I think it was a great tribute to his memory and a remarkable recognition of 
his public services that within a day or two one of the most prominent English 
journals appeared with an obituary notice of some considerable length. I am 
sending to the members of his bereaved family, and I am sure I am doing so 
with the full concurrence of the Council, a message conveying our deep 
sympathv. 

MOTION FOR THE ELECTION OF TWO NON-OFFICIAL MEMBERS 
TO THE STANDING COMMITTEE FOR THE DEPARTMENT OF 
INDUSTRIES AND LABOUR. 
THE HONOURABLE SIR JOSEPH BHORE (Industries and Labour 

Member): Sir, I beg to move that this Council do proce€d to elect, in such 
manner as the Honourable the President may direct, two nOB-official Members 
to serve on the Standing Committee to advise on subjects, other than" Roads" 
and" Broadcasting ", dealt with in the Department of Industries and Labour. 

The motion was adopted. 
M40CS p 
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MOTIO~ FOR THE ELECTIO~ OF A MEMBER TO THE GOVERNING
BODY OF THE IMPERIAL COUNCIL OF AGRICULTURAL
RESEARCH.

THE HONOURABLEMR. R. LITTLEHAILES (Educational Commis-
sioner): Sir. I beg leave to move the motion standing in the name of the
Honourable Mr. Reid, who is, I regret to say, ill.

THE HONOURABLETHE PRESIDENT: The rules regarding pro-
cedure with reference to motions of this nature are, as the House knows, very
scanty. If this were a matter of a Resolution, I doubt whether it would be .
within the power of the Chair, except in special circumstances, to allow the
motion to be moved by an Honourable Member in whose name it did not stand.
But with regard to this motion, particularly having regard to the lack of im-
portance perhaps of the motion, T see no reason why the Honourable Mr.
Littlebailes should not place the business before the House.

THE HO","OURABLEMR. R LTTTLEHAILES: Sir, I beg to move that
this Council do proceed to ;~k;t)in such man ner as the Honourable the President
may direct, one :'\fembc~?·to sit on the Imperial Council of Agricultural Research
and its Governing Body in place of the Honourable Sir C. P. Ramaswami
Ayyar.

I would just like to mention that, the vacancy has occurred owing to the
appointment of the Honourable Sir C. P. Ra.maswami Avyar as a Member of the
Governor General's Executive Council.

The motion wail adopted.

'rFJE HONOURABLETHE PRESIDENT; With reference to both those
motions adopted by the House, I direct that nominations shall be receivable
by the office up till11 o'clock on next :\lonclay morning, September the 21st.
An announcement will then be made as to the date of election, should an elec-
tion prove necessary,

ASSENT OF THE GOVERNOR GENERAL TO BILLS.

SECRETARY OF THE COUNCIL; Sir, information has been rece-
ived that His Excellency the Governor General has been pleased to grant his
assent to the following Bills which were passed by the two Chambers of the
Indian Legislature during the Delhi Session, 1931, namely ;-

The Punjab Criminal Procedure Amendment (Supplementary) Act, 1931.
The Steel Industry (Protection) Act, 1931.
The Gold Thread Industry (Protection) Act, 1931.
The Indian Income-tax (Amcndment) Act, 1931.
The Indian Territorial Force (Amendment) Act, 1931.
The Auxiliary Force (Amendm ent) Act, 1931.
The (jantonments (Amendment) Act, ]931.

( S:2. )
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The Indian Naval Armament (Amendment) Act, 1931. 
The Indian Merchant Shipping (Amendment) Act, 1931. 
The Vizagapatam Port Act, 1931. 
The Indian Ports (Amendment) Act, 1931. 
The Indian Reserve Forces (Amendment) Act, 1931. 
The Indian Factories (Amendment) Act, 1931. 
The Salt (Additional Import Duty) Act, 1931. 
The Wheat (Import Duty) Act, 1931. 
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co NGRATULATleNS TO THE HONOURABL~ MR. H. W. EMERSON 
ON THE HONOUR CONFERRED ON IDM. 

THE HONOURABLE THE PRESIDENT: I am tendering on behalf 
of the House to the Honourable Mr. Emerson our warm congratulations on the 
honour conferred upon him on the occasion of His Majesty's recent birthday. 
(Applause.) The honour of course refers to Mr. Emerson's duties outside this 
House as well as in; but here and elsewhere his public services of late have 
been so prominent that it would be superfluous for me to detail them. Indeed 
Mr. Emerson of late has been so much in the public eye that I may tell the House 
that during my recent absence in England, or at all events during a certain 
period of that absence, I rarely took up the morning paper and opened it without 
learning from its contents what Mr. Emerson had been doing on the previous 
day. We tender our warmest congratulations to him and our hope that be 
may receive still higher honours. 

THE HONOURABLE MR. H. W. EMERSON (Home Secretary): Sir, • 
I would like to express my grateful thanks for and appreciation of your very 
kind congratulations, and my 1 hanks to the House for its association with them. 

STATEMENT OF BUSINESS. 

THE HONOURABLE SIR JOSEPH BHORE .(Leader of the House): 
I regret, Sir, that owing to the course of events elsewhere Government will not 
be in a position to bring forward any official business this week. The list of 
non-official business for to-morrow is already in Honourable Members' hands 
and I hope that on Monday next, which is also a non-official day, I shall be in a 
position to make a statement regarding the further course of Government busi-
ness. 

The Council then adjourned till Eleven of the Clock on Wednesday, the 16th 
September, 1931. 
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